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OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,
269,277,281, 299, 300, 301, 302, 303, 319, 325,
& 326,327, 328, 329, 331, 333, 344, 345, 346, 347,
7 . 348,350, 351, 352, 353, 354, 355, 356, 357, 358,
359,362, 363, 364, 366, 368, 369, 370, 371,372,

373, 380, 381, 384, 386, 388, 390, 392, 393, 394,

395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499,507,509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,

952, 1100, 1202, 1225 of 2013.

‘' Thursday, this the 6 day of March, 2014

CORAM: -
Hon'ble Mr.Justice A.K.Bashecr, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 29/2013

I C.H. Mohammed Yasin
= S/o Kidavu Koya,-
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

b

T.P.Latheef
S/o Atteka 55
Thiruvathapura, Kiltan Isl'a"'ré.;;_‘ i

Union Territory of Lakshadweep-682 558 - Applicants

b (By Advocate: Mr.Shabu Sreedharan)
Versus

1. Union Territory of L.akshadweep represented by
the Administrator, Kavarathi Island-682 555

5‘;{‘:%.7% oHe Director of Panchayath
X YS)“‘“" ‘;"",’fagg-g}(@h Territory of Lakshadweep
3 -NGavayathi Island-682 555

¢ (Dweep) Panchayath |
n Island, Union Territory of Lakshadweep-682 558
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4. The ercuhve Officer =+ - =~ .
: Vlllage (Dweep) Panchayath .
3 Klltan Island “Union Tcmtory ofl akshadweep 682 658

y ',~ W
%4, W

5. T'he,Prmc.lpal

jGove1“rlment Sen101 Secondary School - "

- Kiltan Island. AR
Umon Temtory of Lakshadweep-682 558. Respondents . =
o

(By Advocate - (Mr.S.Radhakrishnan (R1,2 & 5)
(Mr.R.Ramdas (R3)

2. OA 672013

l. Seedikoya.M.
S/o Abbosala Koya
Malayattlyoda Kiltan Island
Umon 1 err itory ofLakshadweep 682 558.

Ma:sha T .

S/O Kldavu Komalam

Thenakkal House Kiltan Island

Umon_’l erritory of Lakshadweep-682 558.

to

3. Abdulla'A.P.
-~ S/o Khalid
Ahmapuxa Kiltan Island
' Umon Temtoxy of L akshadweep 682 558.

%/o VI'\/IIu.tHukoya
Chamayath House, Kiltan Island
Umon Temtory ofLakshadweep 682 558.

6. Rafeek Khan H I\/I
 ° S/o Abdu_l Rehman
Allya1 [Iouse Kiltan Island - |
"errite f Lakshadweep-682 558. . Applicants
111 ory oI 1.aKs weep- /:5»;\}313

1 .habu Sreedharan)

Versus




1 U'mon Ten 1tory of Lakshadweep represemed by
mmlstrator Kavarathl Island-682 555

lc'torof Panchayath
Union: Territory of Lakshadweep
I(avalathx Island 682 555

(V8]

- ° l}h:c_: Chan_rperson _ ‘
‘ Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

4. . The Executive Officer
Village (Dweep) Panchayath
Kiltan Island
Uhiqn -T'erri,tpry of Lakshadweep-682 558 Respondents

(By Advo&te: (Ml S.Radhakrishnan (Rl 2 & 4)
3. OA 87/2013

P Abdul Salam P.P,age 43
o 9/0 galdmuhammcd
Pgt.hlyapula Kiltan I[sland
Ifq'l<$hédwee-p.

1an' agc 33
‘jd,muhémmed

louse, Kiltan Island
: Applicants

ate: Mr:Pratap Abraham Varghese) |
Versus
l. "l he Admlmstx ator

Umon Temtoxy of Lakshadweep
Kavaxathl 682 555

: nireclor Depaltment ofS<:1ence & Technology
' p Administration,

Ad-682 555

“Officer

nvuonment Warden

ent’ of -an1ronment and Forest,
*‘Island Lakshadweep -682 558
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il‘he»:Chanpexson Vl lage (Dweep) Panchayath
s KMLan Island I akshadwccp -682 558 Respondents
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. j“"h(Mr R Ramdas - R4)

4. OA 113/2013

L Muthukoya T P
= S/o Kidave Haji
Thlruvathapula Kiltan, Lakshadweep.

2. Sallh P _
: S/o Ibrahlm Haji
Pandaxa Klltan Lakshadweep.
3. Yacoob P.I .

S/o Subair.A.
Punnakkad Kiltan, Lakshadweep.

4. Ah Mohammed
S/o /\uaka Aliyar, Klltan Lakshadweep.

5. Kunhlkoya AP
S/o Sayed Muhammed P K.
A-rak—l@;l_apwa Kiltan, Lakshadweep.

Mun
S/o Shalk K K , Palliyachetta, Kiltan, Lakshadweep.

8. Sathal C II
§/0' Mohammed P.
Chadlpula (glltan Lakshadweep.

an, Lakshadweep.

° S/o Kunhl .Havﬂ Pallithithiyoda,
K]llan‘ L akshadweep

(By Ad\;'qQat.e':st.D:alsy I Daniel)

Versus




L.

' Ihe A'dmi'nist_retor
Union Territory of Lakshadweep
Kayarathi-682 555.

The C:hai rperson

2 .

anlage (Dweep) Panchayath

Kiltan—682 558
3. "l he Employment Officer .

Kavarathl L akshadweep 682 555
4. °D,.ir_ector ofPa-_nchayaLh

Department of Panchayath .

Kavarathi — 682 555
5. The Executive Officer |

: Village (Dweep) Panchayat, Kiltan — 682 558

0. ]-!g;)lz’t:jeultural Assistant

\;/:i’lléige:(Dw_eep) Panchayat, Kiltan-682 558.
(By Advggate: MrS.Radhakrishnan-R1,3,4&S)
S.
B :”"’adulla K.

S/o Yousuff -

Kanmchetta Kiltan Island

A UT ofLakshdadwcep 682 558

2. Kunhl M
3.

S/o Mohamm‘ |

Komalam Kiltan Island .

Lh ofLakshdadwcep 682 558
4, Saleem P P

S/o ‘Hamsa - .
Puthenpura Kiltan Island
UT ofLakshdadwcep 682 558

) Kl:iltan I.sland‘
Hdadweep-682 558

Respondents
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b 6. Kunhl K P

7. Abdul Kasnn:P-V
S76. Muneel .
“’Pcmamvel Klltan Island :
uT Qf;l,akshdadweep -682 558. - Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

L Umon Iemtony of Lakshadweep represented by
the Admmlstxatox Kavarathi Island-682 555

2. The Duector of Panchayath
Umon Femtmy of Lakshadweep
Kavalalhl Island 682 555

(OS]

I‘he Chanpenson
Vlllage (Dweep) Panchayath
K]llan lsland Union Territory of Lakshadweep-682 558

4. lhel xecutive Officer
Vlllagc (Dweep) Panchayath
letan lsland Umon Territory ofLakshadweep 682 558

:_ "‘nment Warden
it of:Environment and Forest
Kiltan Island
Umon lemtOIy of Lakshadweep-682 558. Respondents

-

(By Advocale ' (MI S.Radhakrishnan (R1,2,4 & 5)
6. OA 137/2013- .
I Jalaludheen K K

S/o %hank Poovalap
Poovalap House Kiltan Island,

[N

UT of Lakshadweep-682 558. oy




Kiltan Island,
,.,;_?ep-682 558.

4, Z\memah A. P
Slo Syed Mohammed

Alakalapula House, Kiltan Island,
uT QfL,akshadweep 682 558.

5.0 Ismail T
S/o Yusuf
Tholiyoda House, Kiltan Island,
uT ofLakshadweep-682 558.

6. Syed Mohammed Koya K.P.
Slo Mohammed
Kanjxpula House, Kiltan Island,
'UT ofI akshadweep -682 558.

7. Kas_lmkoya C.H.‘

S/o Muthukoya

Ammipura House, Kiltan Island, :

UT of Lakshadweep-682 558. _ ~Applicants
(By Ad\%bcgi?fe‘.f.Mgzlz.S:;habu Sreedharan)

Versus

1. ritory of Lakshadweep represented by
strator Kavarathi Island-682 555
2. © Ihe Dne'ctm ofPanchayath
Umon Ter11t01y of Lakshadweep
Ka ' ;th-l Island 682 555
3.
4.

5. The 'Asmstant flngmeex
T I:lgc_:tncal Sub Division

n T emtox{yvof Lakshadweep-682 558. | Respondents



| The Director'of Agriculture
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(By Advocate M __S Radhaknshnan (R1,2,4 & 5)

7. OA 181/2013

I Sadakathulla A age 38 .
S/o- Kunhi, Ahammed
AJnad House Klltan Island
I akshadweep

2. ararulla P. 'I age 26

Slo Kunhl B
Palllthlthlyoda House Kiltan Island
« Lakshadweep. : Applicants

(By Advocate: Ms.DaEisy I Daniel)‘

Versus

I. The Adm]mst] ator

‘Union Territory of Lakshadweep
K_ayalathg 682 555.

2. T he_C_hanpelson
V)llage Dweep) Panchayath

Depénm Mtfof Panchayath
Kavalathl 682 558 ' Respondents

S

(By Advocatc M1 S Radhakmhnan (R1& 3)

8. O.A. No. 21'2/2013

I’ P. Havvabn W/o Abdul Salam

L abou1ex Agllcultmal Department,
| Aga I5s'la d; Résiding at Pallipuram House,
' of Lakshadweep,

Applicant

R Versus i

Union lcmtoxy of Lakshadweep
Kavalam sland - 682 555.

[N




o

T hc Admmlstrator '
U nion Terrltoxy of Lakshadweep

Kavarattl Island -682 555.

:~xRa_dhakr1shnan)

°I<u1 lyathlyoda I louse,
Kiltan Island

- C.P. Firoz .

Chemmanam Palli House
Kalpeni Island.

K.P, Cllepiyak,oya
Karuppathapura House,
Kal pe__ni: I;:s_'la_n:d.

Pakklpura :-I-Ionse
Kalpem Island

IIabsa A
Allkome House
Klltan Island

A P Naseema
Aynap_ma Houise,
Kav athi Island

'I he Dnector (SCIV1C68)
Admlmstratlon of the Union Territory
ofIJakshadweep (Secretariat),
_Kavalattx 682 555.

gf',E:nvnronment of Forests
y of Lakshadweep,
2.555.

Respondents

Applicants

Respondents
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(By Advocate Mr S. Radhakrlshnan)

10. () A No 268/2013

Mul,aya; Hous"e Agattl Island
Umon Ten 1t01y, Lakshadweep.

2. B M Mansoox
S/o. Late A.C: Mohammed Jalaluddin
Bhdlkalh Manzil
Agati Island, Union Territory
Lakshadweep Applicants

(By A(jvoca,te; Mr., Grashious Kuriakose)
Versus
1. ]he Admxmstxatm

Umon Temtoxy of Lakshadweep,
Kavalathl 682 555,

2. Q],hc D_nectox ofPanchayath

Dcpartmem of Panchayath
Kavaratu - 682 555

Duecto1 of

Scnence and Technology

Dir , r‘& Employment)
'Kavarathl 682:555

5. Spec1al Ofﬁcer
Vxllage (Dweep Panchayat Agatti) — 682 558. Respondents

‘ (By‘/\d:v:oca:te: M, ,S._Radhalqishnan)

1. ()'A'»‘269'/2013 o

Aham,med Basheel
S/o T. Yo
Arakall
Laksh

.4 ' age 32

1% tan Island,

hious Kuriakose)




1€

.
Versus
I rator
tory of Lakshadweep

2. The Chairpex'ééh'
Vil lage (Dweep) Panchayath
Kiltan-682 558

3. The Emp]oyment Officer
“Kavarathi, Lakshadweep-682 555.

4. Di_réctcjr of P‘.a{nChayath '
Department of Panchayath
o Ka\'/ara,thi ‘-68-2 555

5. "[ he Execulwe Officer
Vlllage (Dweep) Panchayath
Klltan 682 558

6. Honi'cultural'Assistam
Vlllage (Dweep) Panchayat, .
Klltan 682 558 : Respondents

(By A'cj;;\'fio,ca’ 2

.(Mr.S.Radhakrishnan (R1,3 & 6)

Applicant
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4.

Chanpelson

°Vllldge (Dweép) Panchayath

Klltan 682 558 L

Taha P EERR N

S/o Sayid V. K
Vallomkadlyodu

Kiltan Island; Lakshadweep

Sayed Badusha Muhideen S.V.

Shahar Ban Vilas House
Chetlat.

Respondents

Applicants

(By Advocate: Mr.Grashious Kuriakose, Sr. & Ms.Daisy | Daniel)

(W]

n

6.

Versus

"l he Admmlstrator
UT ofl akshadweep, Kavarathi- 682 555.

Diréctor
Science & T echnology
Chctlat 682 556

Dn CClOl of Panchayath

Rmal Development Depaﬁment of Panchayath
Chetlal 682 550.

Chaupelson
Vlllage (Dweep) Panchayath
Chetlat 682 556

Addl Sub D1v151onal Officer
Chetlat 682 556

J -u_mor Scl,en,tlﬂ,c Officer
Chella1-682 556.

/\ccounts Ofﬁcel

Respondents
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I AK Sajeed
Akleara House.

Kalpcm Island

3. /\'T 'Aha'dab1 ;
Athanam Thottam House
Ka]pem I%land

4. PP Sulalkha
P uthxya Pandaram House
Kalpem sland

5. C P Noouehan
Chemmanam’ Palh House
Kalpem Island

6 A K Beeb1 :
/\lakkalat House
Ka] Jem Island

7. M.P Mohammed
Mulllpuxa House -
. Kalpeni 15:1§n,.d _ ' _ Applicants

B. Gangesh)

Versus
l. dministrator,
Admi f,'sfratlon of the Union Territory
of Lakshadweep, Kavarathi — 682 555.
2. Fhe Dnecton (Selwces)
Admmlstratxon of the Umon Ferrltory
3.

ty of Lakshadweep,
y its Di Respondents



15.  OA 300/2013

I. .B Koya, age 42,
S/0 Bammad, Bilutheth House
*Andrott Island.

2. B.Ahammed, age 43
S/0 Mohammed, Bakakada House .
Andrott Island.

3. K.K.Mohammed Bashejer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott [sland.

4, P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

5. M.P.Pookunhi, age 50
‘S/o Khader, Matharapura House,
Andrott Island.

6. _M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott [sland.

7. C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

8. K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

9. ’l:“.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
/—\ndrott Island.

10. B Mullakoya, age 43

S/o Kidave, Bithnatt House, Kavaratti Island.

[1. <P.P.Fathimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

12, AlJamal, age 48,
S/o Abdulla Attalada, Allyathala House,
Andrott Island.
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" A.Mohammed Mus
S/o Kidave, Aliyath
Andrott Island.

b

L..Khadeejomabi, ag
D/o Buhari, Lavana
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohamy
Andrott Island.

15.

16.  K.Subaida, age 39 y;
D/o Kidave, Kunnas
Andrott Island.

A .Kunhi Seethi, age

S/o Ukkas, Aliyathd
" Andrott Island.
18.  T.B.Mohammed Hu
S/o Kosamma C.P.,
Andrott Island.

P.N.Hakeem, age 4
S/o Siddique, Pudiy
Andrott Island.

K.K.Kunhibi, age 5!
S/0 Yousaf, Komala
Andrott Island.

20.

K.K.N.Khadeejomm
S/o Sayeed Mohami
Kolikkat Neduvilak

*Mohammed Murshi
S/o Koyamma K.P.,
“Andrott Island.

22.

23.

K.:C.;Mohammed Hu
S/o.Sayeed Ismail, &
Andrott Island.

15

afa, age 32,

ara House,

e 47,

kkal House,

ned, C Kunnashada House,

ears
hada,

ssain, age 37,
Thacherry Biyyada,

3

a Nalam,

D
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1abi, age 39,
ned Koya T.P.
am, Andrott Island.

d, age 36,
Moosathada, -

ssain, age 39,
{annichetta,

andathpura




25.

26.

27,

28.

29.

30.

34.

35.

36.

M.P. Khalcd age 37,

R Y g,

S/o Assainar, Matharapura IIouse

Andrott Island.

P.P.Hassan, age 41,

S/o Abdul Khader K Perumpally House,

Andrott Island.

P.M.Thajunnissabt, age 39,
D/o Majeed, Puthiya Manzil,

Andrott Island.

L.Pathummabi, age 37,

D/o Yousaf T., Lavanakkal IIouse

Andrott Island.

H.K.Hussain, age 395,

S/o0 Pookunhi, Halookakkada House,

Andrott Island.

@

M.P.Mohammed Rafeek, age 31,-
S/o Koyamma, Kunnamkalam House,

Andrott Island.

K.Mohammed Fasal, age 32,

S/o Kunhi Seethi Koya,

Kadiyammada House, Andrott Island.

K. Mohammed Basheer, age 34,
S/o Aboosala UK. Kunthathalam House,

Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,

Andfott Island.
A. Rasheed Khan, age 39,
t Island.

KAbdul Salam, age 33,

eed Ismail, Aliyathara House,

S/o Muthukoya, Kannathimmada House,

Andrott Island.

K.K.Anwar Hussain,age 31

S/o Koya V., Kerakkada House, o

Andrott [sland.
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39.

37.

40.

41.

42.

44,

46.

| 47.

P.Mohammed Rafee, age 25,
“S/o Mullakoya, Pachanal House,
Andrott Island. '

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House,

Andrott Island.

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila I1lam,
Andrott Island.

M:M.Sayeed Hussain, age 27,

S/o Sayeed Koya, Moosankakkada House,

Andrott Island. '

MC Hammedathbi, age 37,
D/o-Yousaf, Mylachetta House,
Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
Andrott Istand. -

Guhar Madeena Beegum, age 37,
D/o:Mohammed B, Aliyathara House,
‘Andrott Island,

ookunhi Koya, age 36,
StoYacoob, Kolikkatt House,

Androit Island.

K. Deryesh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

Versus

Applicants



I The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

2. Director of Education
Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

('S}

4. Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

&

5. Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

6. Moha_é)med Shamsheer M.K.
S/o Bathesha U.P. _
Mayamkkada House, Androth. -

7. Moh’ammed Asker-
S/o -Seethi
Aliyathara House, Androth.

8. N(:)Ep'é‘l;'akhan M.K.
o;:Sued Koya
vamkakkada House, Androth

i .
ymmed Kasim P.P.

_;}'dave, Palathupra House, Androth

10, Abdul Akbar
: S/Q"St;'ibair
Pandath Puthiya Pura House, Androth

1. Mujeeb Rahman
S/o lbrahim |
Al'i,y;ﬂhara House, Androth

isim Koya
thathi House, Androth

l‘k‘r . A BE’\“‘CR\
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13.  Mohammed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

14.  Mohammed Abdusalam T
S/o Abusala
Thecher1 House, Androth

15. Muhammed Rafi
S/o Nalla Koya K.
. Poodlamkakkada House, Androth

16. Muhammed Kassim
S/o Koya
Shaikkinte Veedu House Androth

I 17. P.P.Koyammé
! S/o P.K.Kidave ,
Palathupuxa House, Androth

18. Muhammed Khaleel
S/o Abdulla
Aliyathara House, Androth

i 19.  Muhammed Basheer C.P.
| S/o Abdul Khader
| Cherikkal Puthiyapura House,
Androth. Respondents
o
(By Advocate Mr.S.Radhakrishnan — R1-4)
| (Ms.Rekha Vasudevan (R5-19)




20

6. ()A:301/2013 :

I Auakoya T. V age 44
S/_oéKoy.a lhankgdl

SayeedAKoya age. 4'3
Slo Koya Kidave, A llyathara House,
/\ndloth Island

3. Mohammed,-age 54
= S/o Shaban, Biriyammada House
And-‘roth_ls.land..

4. Yousaf, age 60
S/o Ahammed Kandalath House,
Andloth lsland

11'"

Reh nan age 35

6. /\bdul Nasal 'age 38
b/o Nalla Koya Kunnashada House,.
/\nd1 oth Island

7. Mohdmmed Basheer age 37
S/o choob, Alllyathara House,

Pookoya agedd
Sle: Koyamm Mayampokada House,
/\ndxoth Islan

10. oufal agje 43 |
- Sho. (oyamma Koya Thacheri House,
/\ndxoth Islan o

vacheri Moosathada House,




12.
13,

14.

16.

18.

19.

I

'Andl oth Island

Jalal age 37
Slo’ Kunmseedhl  Palathupura House,
Androth’ Island ' :

Far ook age 49
.9/0 Koyamma Pochalam I—Iouse

A CllOth Is and

dul "Hassan age Sl

S 0 \bidu] Khader Karachetta House,

Andxoth Island' ,

Koya agc 48
Slo Sayeed Mohammed Thachen Moosathada House,
Andloth Island .

sam, age 42
h'kakem Pura House,



25. 1
26

. 27..

29,
30,
31
3.
33,
34,

35.

' Mohamme
- S/o

o AT ey S
el bt G T
=7 RPN SRR

llllyapabkam House,

Andloth-lsland,.wz;j

Mohammed Saleem age,42
S/o Sayeed ivohamme‘ :Kunnashada House,
Andloth l%land

(Jafom age 4]
S/o lhangu Koya Pentamveh House,

Andloth Island

Sldclccque l age 43 -
S/o Kidave, Modlyothada llouse

| Andloth Island

%anavas age 33
S/o Kunhi Koya, Pochalam House,
Andxoth lsland

lllyas'ag,e.36 -
S$/o-Hamza Koyd Allyathara House,
/lnc mth lsla' -

;sheer age 39

Sayced ' ammed Aliyathara House,

And1 oth”ls:



36,

23

Mohammed Saleem age 33

SloK Oyamma Kanmpura House,

i Andlothlsland

37.
TS
39
40.
41.._

42. Sl

43.

_Shahanaé Beegum age 28

-Shamsuddech age 33

S/o Abdul Kader Belxchetta House,
Andloth sland .

' 'Kunh]seethl age 47 "

S/o /\boo Sala, Lavanakkal House,
Andxoth Island

Yacoob age 45 -
S/o Samddeen, Kunnashada House,
/\ndloth Island

Abdul 'Jabbax' 'age 38 :
S/o Sayeed Mohammed Kanmchetta House,

: /\ndnolh I%land

lamal agc 4

‘ S/Q Say e;_d Bukan Bldumkattu Bilutheth House,

'{a:r’i,! Thacheri Biyyada,

-Sajma Beeg m, age 29
D/o: \Jallakoya Lavanakkal House,
Andloth I%land



49.

50.

51.

54,

55.

56.

57,

58.

59.

R I RN - A .
"f,;t‘}’;“n_:}‘; ‘;’“_-.'-\‘."r“,-;-#iz_,;‘. ..

b

Ilassan age 39
S/o Sayeed Bukan Matharapura House,
/\nuoth Is]dnd ,

I\/Iohdmmcd Salcem age 38
S/o Yousaf, T hallath IIou%e
/\ndloth Island

Mohammcd Musthafa agc 36
S/o Pookoya Ncg,anmada {ouse,
Androth Island.

Koya, age 36
S/o Attakoya, Mathil House,
Androth Island. :

Kamil, age 41
S/o Muthu Koya, Palathupura House,
Androth Island.

/\Slf dgc 30
/0 Seethi Koyd [Lavanakkal House,
/\n(l.oth lsland

g}il\aiiyd agC‘BZ
S/o Muthukoya, Bilutheth House,
/\ndloth lsland

Sdllh age )7
S/o Kunikoya, /\ynamada House
/\ndloth lsland '

Rdhmdlhulld dg,c 39
G/o $id dccquc Bilutheth House,
/\ndloth Iqland

\flohammcd /\slam Naser, age 40
S/o Sayccd Mohammcd Palliyet House,
/\n(ll()th Isldnd

Séyced' I\/lo_haim'med, age 42
S/o Kasimi, Achadapurakattu House
Anch;()th.I,slapjd.

/\ﬂ\/dl Hussam agc 29
S/o il,?()()l<ova Kunnashada House
/\nc"”)th Isla




Sho /\boo Salah; Perumpalli House

~Androth Island.:

63. Mujeeb Rehman, age 37
- S/o:Sayeed Buhan Karakunnel House
- Androth Island

64, Noufel K, age 33
S/o Nattaya Koya Cheriyadam House

63. age 45

An oth Islénd

66. Shamsu Shumoos age 34

~S/oChier 1yal<oya M., Pentamvilapura House
/\ndxoth Islandr

67. dul Naser, age 308

68.

69.

- 70. Rlyds agc 29
8/0 Shdlk Koy;
Andr

/"", Puvas )

Ve 1&\ VH.:"-;'G”) ,
&5 2

¢ ".'\ V\\’J - Etg“ff‘

lP.ai'jdathU Lavenakkan House




72.

73.

74.

75.

76.

77.

78.

79.

&0.

g1.

82.

&3.

| /\ndrothvlksl.and

’S/o Yousaf;!

Rahmat agc 42
Slo Pookutty M.; \/Iathll I—Iouse
Andloth Island :

'Mohammed Hassan -age’ 37
S/o Sayecd Mohammed Achammada House

/\ndxoth sland

Shamsudeen aoe 32
S/o Muthu Koya K. Nella1 House
/_\ndxoth I§l§_11d. :

Mohaﬁn‘héd’ Naseer, age 28
S/o Muhammed, Pentamvehpma House
/\ndxoth Island

Raulath Beegum, age 29
S/o Thangakoya, Arathupura House
Ahdroth Islén'd.

Fathahuddeen age 38
@/0 Kidave U K., Makket House -
/\ndlothflsland

"
| .

Mohvammed I\/Iustafa age 33
Slo Ahammadlya Jabalpura House
Andloth Island

\/Io} ammcd ";émm age 47
<, Makket Fouse

Andl ch [sla

Boosalih, age 40
Qjammed Bllutheth House
Aﬂdl oth Island..

Kunhl:scct ,
'ctha1 apurakatte House
/\ndnoth ISfl.and '

Hamsa I\Oya age 42
8/0 /\hammed Makkett House




34,
5.
86.
87.
88.
80, |

90.

92.

93, 1

/\nd

27

/\ttakoya agc 49 ,
S/o Y '1coob A'l..-lyathara Housc

g/o decea Mohammed Palllyett House
Andnoth Island v :

BasheeI age 55
T thhCll Moosathaxa
Andnoth Island

\/lohammcd Falook age 33
S/o. Nallakoya C.L., Tharampalli Makket House
/\hdxoth Island

, ba]ecm ageBl
'5/0 @eeth] ‘Kar akunnel House

/\ndloth Island

: Mohammcd Kasnn age 33

$lo.Say et 'Mdhammed P.C., Pathada House

Mohammed; fjs_s"ain dge 41
S/o Sayeed I%h’lal Kandalath House
ioth Island

MWQMSabu Khan age 33

)_ Koyammakoya 'Thauampokkada House"



R e

96.  Akb

97.

98. Mohammed Musthafa age 42
Tdayakkal House S
: /\ndloth I%land

99. -'.vNavas age 25 ‘
S/o IIussam Thah1ra Man21l
/\ndxoth Island

100.

101. Hassan age 33 .
' 9/0 geethl M, Lavanakal House
/\ndxoth Island
102. Mohammcd Bashee] ,age 42
S/o Yousaf Nellal House

103 €36 o
Kunnashada House

104. Zainul Abid, age 26
9/0 Kldave K., Palliat House
/\ndloth Island

105. Mulh’u 'K'oya' age 39
- S/o Kunhi, Seethi; Makkette
A11d101}1 Island '

i ., R_“‘
,«" g atie figy,” s g
m‘“‘“w’/w

106.

107.

/\ndxoth fsland



o)

108. &

0.

112,

113.

' /\ndnoth Island

.29

9/0 Sathal I(annlpulﬁ_'l‘lﬂ?zuse

Jalal agc49 A
S/o YousafP.; I\/Ioo;
/\I’lCllOlh Island

_ npura House

Kldavu ag,e 55 ~

$/o Indeen'M. Bmyammada House
Andloth lsland . :
Kldavu age 59

S/o Irjab, I \/lckkat House

/\ndlolh Island

Mohammed Salahudheen age 26

 Slo Koya T!P., Kandeth ‘House

_/\nd oth sland

115.

116.

9/0 Jamal _Mayompokkada House
/\ndloth Island

/\bdul (Jaloot age 28

' S/()Nallal(oya T, Bappatlnyoda House

/\ﬂdl()lh Island.

I\/Iohammed Yathlya Khan age 23



120.

121,

123.

|24,

125.

126. Moh

137.

/\ndtoth sland

w‘?w‘bow" R
/dmu] Abld age 4]

S/o Assamcu 'N. P Kandalath House,
Andxoth Island |

Mohannncd age 50
Slo. /\bdul Khader, I (aval Chetta IIouse

/\ndl()th Island

/\bu Nasn agje 36
S/o Qlddlque Kunn Shadz
And,goth Island.

Mohammed Aboo Salih, age 37
S/o Musthafa, Ammelam House,
/\ndtoth Iqland '

Koj&i age 37
S/o Sayeed Mohammed, Lavanakkal House,

/\ndxoth sland

Mohammed Rafeek C.P. age 38

1cd. Rafeck age 40
S/o Ukkas Bl];uthcth House,
/\ndloth Island

\/Iukbcc] age 28
S/o MdJCCd L. Pelumpalli House,
/\ndloth Island :

Rashccd I&han agc 33
S/o chl-ave /\ Blyyadacheua Housc

/\ndIOlh,Ib ncl'

. Rahmathullah agc31

Slo KoyammmK , Bappathiyoda House, -

Mohammcd Kaslm age 30
S/ ‘-Nallakova?Kcnnashada House,




-13}.
134
vlvl3'5.
| '136.' " .
S/o Aboo Saleh, Kavalchetta I—Iouse

137.

138

a1

: Makket House,

: S/o (1‘dave Po‘ovadakkattu House,

Androth Island

,Mohammed Sdleem age 31

S/o Hassan Kunm Keyiyoda House,
/\ndloth Island '

Koyamma ag,e 47

th Izs_‘_la‘,n‘fd

Abdul A/eez Khan age 41

' S/o Mohammed Birayammada House,
' /\nd:oth Igland

I\:/I:.P Pazhayakamkattu House,

¢élam House,



144,
145,
146.
147.
- 148.
149.
150.
151.
152
153.
154.

155.

T RPN
: 3 2

%/o Bumyamm Am elam House,
Andloth Island‘ B

Mohammcd Iqbal age 38
S/o Nallakoya,, Perumpally House,
Androth Island. '

I’ookunm dge 56 ,
5/0 Yousal"llay Bappathlyoda House
And1oth Island

N ‘fnéd Basheer age 38
/0. deave A Mayampokkada House,
/\ndloh Isfand

Lhcuyakoya age 36

S/o Kunnikoya P. , Thacheri House,

/\ndloth lsldnd

Nasecmudhcen K S P, age 28

S/o Abdul Khader T Karachetta Sarommapura House,
"'h sland g

I, 1yabu1ahma‘n.age 31
b/o Kunml\oya M P. Chekummada House
/\ndloth Iqland

Kunhlbl agjc 46
S/o Kadm _el..umpalll House,
/\nd1oth bla: '




156:
157.
158,
159, M
160.

161.

- S/o Sayeed K: :Kunnlas

Slo. Sayeed Mohammed Karakunnel House

33

é{hali_ ‘H'oluse,

B’é‘él{eé{f’“aéeﬂ, ,
ada House,

Andioth Island

Moi_ammed Kulalsh'li age 25

b

/\ndlolh I%land

Sxxaj, age 47

S/o-Kidave K, Kunnumpura House,
Ancnoth %]and '

Mohammed Raﬁ age 31 :
S/o Ham/a Koya K., Pathummapura House,

164.

165.

| :‘f;'ﬂ.-'ﬂ,."koob agc 40

@ajeed Mohammed age 54
' 9/0 K'davu Poovadakkattu House

Thacherl House,
'yé;P.-,‘j-‘hacheri‘ House,

’Ammelam House,




168. 'Mohammed Rafee age 42
Slo Koyammakoya Mayampokkada House
Andloth lsland
169. \/lullakoya agc 47
S/o- Maleed;K Lav akkal House,
170. ;
§/o Kldave P Amn_ lam House,
/\ndnoth Island
171. Mohammcd Kasun age 46
S/o Yousaf, Bappalhlyoda House,
/\ndxoth Island :
172. Kadeeja, agc 51
D/o Kidave K., Thacheri House,
Androth ]s]and
173. \4ullab' ;agc 54
D/ol .! Palathupuna House,
Andr,
2o 1
174. Man; ,1./dyeedPP age 25
' hul‘lah Pu1alh1kka1t Puthiyapuram,
/\ndloth Islan
175, Ali'Akbai K. 'dge 25
S/o.Cher lyakoya Kannathimada,
/\ﬂdl()lh Island :
176.
' Kunha]n House
(By Ad
Versus
1. lhc /\dmmlstlator ,
/\dmlm%trallon ofthe UT of Lakshadweep
_ Kdvcucuhy 6’82 ,555
2. Dcpanmem of/\gncullune
(1.4 \Afcep, Kavalathl 682 555

Applicants




~ (By Aaf\}d'ééife' I\'/I‘I.. Radhaknshnan)

17.

. /\'mm sland

Respondents

OA 307/2013

Jaffer, age 33
S/o BabUJan Pannethechetta House
Amml Island

_ ;"a_l.i_k:a House
/\mmtlsland T

Nallakoya age 40
S/o Abdulla” Koya Puthoya Kannlyam House

Sho Kidave (ottcchetta House
/\mmn 1s]and "

) Jabbeu P C age 36

S/o Lhenya Koya, Purakkachetta House
/\mlm Island o

Applicants



36

Versus

. ’I hc Adnuanhaton
/\dmmlsu a‘uon ofth
,.Ka\/dldlhl 682’5'55._.,

éf Lakshadweep

2. _
Dcpa1 tm nt of‘Panchayats
Administration ofithe UT of Lakshadweep
Kavalalhx 682 555 B

3. Dlsmct Panchayat

Amini represented by its
Executive Officer.

4. Village (chep) Panchayat -
Amini Island répresented by its
L \GCUllVG Ofﬁcel y Respondents

(By Advocatc M1 S Radhakrlshnan/M/s Sheuff Associates)

18. . ()A "503/2013

I Aboobakel P age 41
§/0 KUI’lhl](Uﬂhl Pallam House
]\’l\/dldlhl Island '

2. \/lusthafd B l\ a e 45 v
Slo Qayccd?:Bakakada lIouse
lxavaldth] Islan' Lt

(O8]
s
—
O
=

S/o Chcx 1yakoy'é K , Aynipura House
Kd\/dldlhl Is]and '

5. YdéOOb K P ‘ a‘g'e 4]
S/o Kidave U ﬁKultlpapepuxa House
I\qva'cuhl lsland.

el tlyam House




7. MLl]ecb Rehm" . UP, age 34

9. MUJceb Reliman B; age 30
‘ S/o Ihangakoya Bnekal House
Kavcnathl sland

10, Sfmlha P age 32
.D/o Alv /\ladam Poovmoda House
: Ka\/dldlhl Island

L. Basheex P ] age 44
%/o M‘_ohan ﬁcd Palllpura Puthiya lllam House

12, 4 afee :
9/0 Ahmed Kat-llmmada Kadapurathaba House
Kavalathl Island L

13. Salaem A P ag,e 34
9/0 Mohammed .C.P., Athampapepura House
Ka\/dlalhl Island,

14. ,.A.,' age 29

15.

16, Anwa1 /\'P. age 3‘9
S/() Muthu Aynepulla
'l\avalalhl Island




19.

20.

21.

22.

23.

24.

25.

26.

217.

28.

29.

30.

38

nepura

%/o IIamzath A |

8 Sf%biyod_a
Kavaialhn Islandg,- a

Mamkfan (P 'age 30
S/o Abdulla A, Kuttltapepura
Agatti lsland

]hdayathulla S. M., age 36
S/0 Hamzath B. K 5 Subalda Manzil
vaaxdthl Island

Ansaz ’ P age 3]
S/o Chenya Koya K.P., Pakichipura
Kavaxathl Island

Sullmdn K P age 38
S/o Kidave U P. Kuttlpappepula
Kavamthl Island

Yécbob C'P ,age 40.
5/0 Yousuf B, Puleenakeel House

Saleem Viiage 39
S/o Ihm;at Veloda House
Kavaxathl Island

/\uakoya B age 41
5/0 /\boobdcker M I, Birekal House

:‘li'liv'eiedu House

\/Ioham med d
S/o Kasml P )
<anIdth 1sla 1d.

bal-K.K age 31
i unnamkalam House

B e NI
s TIOTRNNR

““““

IS




32

33.

35:
- 36.
37.
38.

39.

39

- »S/o Chc1 1ya Koya Pallickam, Pulipinnakad House
vKavanalhl Island

Pook ja-bi Py, age 40
9/0 Babltjan M Pu
Klltan Islahd ‘

Ilussamaln I\ P ,age. 33
S/o Muhammcd C Kuttlthayapura House
Kaval athl Island

Sulai'mah M ’ége 37
S/o ' lam/ath M., Maidanoda I—Iouse
Kava]athl Island

Ka]a Ilussaln C agé 37
S/o /\hammed Khan T.P., Chungam House

fiax : raith-l : sv-'la'nd

| Mohammcd Shaﬁ K.P. ,age 32

S/o Qayed Poo, A, I\akachlyapura House
Kavaxathl Island

Mohammcd laﬂ B.;age 33
S/o'/\ttakld'ave T P Beelanthoda House



44,

46.

exiay

ig/o I\/Ioh, "Jnm dT., /\mana.thakepma House

Kavaxathl Island

Qlialaledlne‘Cn age 24
S/o,Ali A, Poovmoda House
K 1\/dldlhl lsland Applicants

(By Ad\,}o'c_a‘te{ M;.Kﬂ,’_B.Gangesh)

0]

w

- Versus

U [ of Lakslﬂa‘dwcep
Kavarathi- 657 555 leICSGﬂICd by
1v1_"I)ncc101

. ) 'faﬁchayats
i oflhe UT of Lakshadweep,

Vlllage (chlep)' Panchayat
l\d\/ lldlhl Island repxesemed by its

Respondents

ﬁe_'ebtta House




)l gnaj agc 31 :
S/o Abusaia, Putjlyalllam House
Amini lsland :

5. K. K Ra/ak age 27
S/0.Khader kOya Kunnlyatamkakkada House
/\mm1 Island'

9/0 Ahamed al-'liam House
/\mml sldnd

7. K C Moosa age 44
S/o- /\ttakoya Keelachexy House
~/\mml Island '

8. 'B Kasm@koya age 42

10.  Raheem M;age 33
S/o. Abdullakoya ‘Madam House
/\mlm ls:_la_nd.i

11, | 15OleunHl:
, S/o T.C. Yousaf Noormahal House
/\mlm l%land '

Applicants

Versus

T at of.fhe UT ofLakshadweep
)ka\)alathl 682sss.

P
bt
*}“ ‘




D

'chayats
Panchayats
fj;the UT of Lakshadweep,

3. Ducctm odeucatlon v
Directorate of Bducation: ",
/\dmmmlatlon'ofthe UT'of Lakshadweep
Kavarathi-682'555 .

4. Village (D\vocp) Panchayat
Amini Tsland xeplesemed by its
= \LCU[]VC O ficer. 7 Respondents

(By AdvocateMxSRddhalmshnan)

20. 'i)f 'A‘I'N'o" 355)?'013’

I Mohammcd Abdu] Razak
g/o UK. \Ialla Koya
/\ndlada Hou%c
/\ndlou lsland

O

K Moosa
Kcmdllam I Iouse

(S}

Bn wammadd l '

/\ndlott lslcmd Applicants

(By Ad\fo’"cé?te Mx;;. KB Géngesh)
5 ; Vé%‘Sus
I hg /\dm mSUdLOI
/\dmn "sllcm()n of. the Umon TemlOIy

2.
- ‘ ‘\‘
3. Dcpanmcnt of 1~nwomment of Forests N .
Union lcmtony ‘of Lakshadweep, A /o
Kaviarathi = 682 555, \ ., I.Respondents
o I \”)\ /t'”;»\;, '.}"‘\x'-»’,,
2% e

\’ 17 :4;;"? -



(By A

21, OA 326/2013

1. Savc\c ] K aéc 40
: 9/0 Mohdmn?cd /\1

rinikkadu

'o/o Hanuath l\ P P lllpwa
Kavamlhl Island
3. AbOObEleGl P.K age 34

S/o Fathahulla, Pulcenakeel
l\dledlhl lsland

4, chhan'gcél AP, ;age 32
S/o Hameed, Allapma

l\c‘l\/dldthl [Sldﬂd

S, ShaJahan B ,‘agjc 35

Applicants
Versus

I 'I hc Admmxsu cll()l

/\dmlmsu'allon oflhe UT of Lakshadweep

,l"\glv\/dlalhl 6&7 5345
2.
3.

) It i1y ofLakshadweep

Ka\/aldlhl 682 555

lel esented bﬁy‘ 1st Duec,_toi'

ngcudlhl Islcmd mpxesented by its »

l >§cumvc Oﬂlccx Respondents




22. (-@)‘2-\327'/20'13; _;:'f' |

I. Ialook age 40

Kavan ath'l- Isla

(By Advocate: Mr.K.B;.;Geingesh)
Versus

I The Administrator
Administration of the UT of Lakshadweep
l(;-l\-':—'*.l'éillwi'-'682 555.
2. Dnccton ol Panchaydls
Dupalln : 'ofl’anchayats
'-/\dmmls ration of the UT of Lakshadweep,
Kavarathi-682555.

,;D:ep;érgmgm of Environment & Forests
Union Territory of Lakshadweep
K-aval"cuhi—682 555

(S}

4. Village (D\vccp) Panchay"it
Kavarathi Island represented by its
},,.\ccu.ll\]cg( flicer.

(By Advocaie: Mr.S Radhakrishnan)

S/o \/lohamood del Chendipura,
Kd\’dldlhl* R

2, @aiﬁul I3 ianﬁbé’d PP, age 39 .
S/o Auai K P, Pokam Chepura House,
l\a\’dldlhl

3. Mohdmmcc <.Pzﬁz"agc 35
amz, ,Kalulholapua House,
4. "é'ge 4

ed, Pallam House,

Applicants

Respondents



45

adam House,
(B)f A Gangesh)
- Versus
1. "l he /\dmlmsuatm
* Administration of the UT of Lakshadwccp
lxavalalhl-.()Sz ,555.
2. %Dneclon 01 Panchayals
Depanment ofPanchdyals
liAdm_lmsuallon of the UT ofLakshadweep
3.

, ""ated Lducatloﬁ
'AdmmlsUauon of the Union Territory
of . akshadweep, Kavarathi-682 555

4. yl}h@,e (D\VCCp> Panchayal
~ Kavarathi Is]and 1eplesented by its
l \ccutwe Oﬂlcen

:_l:S"t_'-ihg Cehtre,l(iltan
at, Kilan,

Applicants

Respondents

Applicants



(By Advoca \/11 P V Moh"ma'n):_;

‘Versus

;J hc AdmlmsUaLox .
-of Lakshadweep

2.
Dep ‘tmeit. ofPanchayats
_/\dmnmstlalxon of the uT ofLakshadweep,
Kavarathi- 682 555

3. The Llnefl*xecutlve Officer

District Panchayat Unit
Kiltan, Union Territory
of Lakshadweep-682 557

(By Advocate: Mr..S.Rxadlmkrishnan)

(')?A"sé’::/'zmé

(3]
U

[~

S/o %yecd \/lolmmmad AM.
l&altlydmchaua( ouse) Agatti Island
JTof Lakshadweep.
Wor I<|ng> as casual labourer in the Department-of
Scwnce & lcchnology, Agatti, Lakshadweep.

L. Hussam_K C ; aoc 34

2. llydcx P :
Slo’ Sawcd Buhai Ilaji U.
l’ol<l@1happ,a§i_a I o,use) Agatti Island

Lo

Respondents



L7

Applicants

(By A ;‘i:e{tkos_‘e, Sr. & Ms.Daisy I.Daniel)
) Versus
érathi-682 555.
2 .'Chal.l'pexsvon l- g | ‘ kk

Vlllagc (Dweep) Panchayat Agat‘u -682 557.

3. _‘Chanpmson : '
' ‘Vlllage (Dweep) Panchayath Chetlat Island-682 554.

4. The Jum'o.rszc:ifvemlﬂc Ofﬁcer .
- nt of Science & Technology

5. 'The JUHIOI Smentlﬁc Ofﬁcer
| bepaxlmem f-;S'c'lence & Technology -
Agatu 682 557

6. Dnectm of Panchayath
' - Departiient ofl’anchayath
Kavarathl 682 555.- D ' Respondents

(By Advocale Mn S Radhaknshnan for R1,4 5 & 6)

Ap‘vplicants_

Versus




[.
2
:'KavAaf‘ét'tii :
3. Sub- Dlvlslonal Ofﬂcer

Kiltan Island Umon ‘i‘»_ﬁo'ry of Lakshadweep
.Kllldn o
4.- Dircctor - ,
Services, . .
' UT of Lakshadwccp, Kavalattl | Respondents

(By Advocéte':‘M;‘.,S;;Radha-kri-shnan)

27. QA 34412013

. Kassim A -
Slo.Attakoya PP
/\Inyathana llousc Andrott

2. Jéalaluddm N

oya;N;P
mada House Andrott

| M A1 ned Passan C.E
S/o: Kunlnkoya SVP
I dayakkal H'ouse Andrott -

(O8]

4. Moh"tmmed Ra feek C.K
S/o_.jKoyla KE
Chéri.y'a -Kal_(kanal House, Andrott

5. \/lohdmmcd Kamalu din M'K




Applicants

ofLakshadweep, Kavazam 682555

2. ‘Dncctm ol Panchayals
Depaitment ()H’anclﬂyals
'/\(lmmlsucmon of the Union Territory
ofl dl\shadwcep Kavalaltl — 682 555

(OS]

J’)chn lmLm of "'F lectricity
Union lcmtoly of Lakshadweep
_- Kc\\fcucuhl + 687 355

\/lllag?e‘,([)wccp) Panchayat _

Respondents

28. ()A 343/7013

Lo /\yshommar: C
,D/()Hamsa l ]lachctta House Agathi

2. 1,3'@01” al‘zh u mmséii:l;?g. V B _
- BlodgasmiKoya, Puthapveed House, Agathi




e

14,

18.

R R
5O

S/o Kasmi l\oy]a C P

Poovmodd House /\galhl

U mmCt M ‘

Ku'hnathalam House Agatm

Nazer K
S/o.Kidave . _
Kunnikathiyapada House, Agathi

Showkathali M .
S/o.UmmerB .
Mal(ayachdda"I-louse Agathi

Saypd Mohdmmcd K
S/o PookovaB:
yati ;‘ll_bll_ouse Agathl ’

N’ISCLJ P
S/o. Muthall KK
.l".a._t!havdva_l touse, /\gathi :

Aboobacker N.M

~S/o /\bdul Rdhman F

NdeC l_'anlll Agathi

TS‘/O I\/lohalmmed Koya
dek’ld’l Housc ‘Agathi

/\'/hal c ;f:i,_ -
Slo. Mohammed Koya T.P

: Chal]a_‘:kwd Ilouse Agjalhl

/\bOvadeel K

ouse ‘Agathi

/o

A
i

TRA

*
» GE




20.

21,

~No
[N

25.

26.

\0 . ™ \\(
Vt] \‘\
ferp A\A‘

'Koya P

Hindumbi M

Muhammcd Koya'B'
Sfo.Koya = .

'Blyalhablyoda .l‘Iousc Agathl

Nafeesa M. K
D/o.Abdulla Koya K
Moolhamkakkada House Agathl

S/o Kunhlkoyd _
: llouse Agathl

K.asmlkoya l( I
Slo. /\bbobackel Koya
Kamahmlmlyoda Puthlya I{lam, Agathl

/\boobackm U P

: 5/ Al I\/loha:mmed

Uppathoch H”)use Agaﬂn

D/ 0. Aual\ oya




33.

37.

38.

40.

43.

"_13‘1 a%h&bwo

Sameer

S/o.Majeed
Muhl'h}i_rilhopé

Sayed: N oha

S/o.Kalid P

/\ g,athl

m m cd

I Ha llousc /\Oathl

Nascer 1. P '
S/o.Muthalif

U ard U
S/o.Hamza

Ummmerodachetta House, Agathi

Tl"hekku }-"u}'h lya [1lam, Agathi

J

Sycd Mohdmmcd K T
S/o, /\boo Sala F

Al 3'
S:foF dylhahu_.l,l

Bly.asbfabi_;)f/ro

H: ucu ()mma
D/o Abdul ki

da House, Agathi

l P
ddLl]xO)’dI C

lhekl\\ lU}hl)?fll“dlﬂ Agathi

\'/I“al 1"1y'dm'bi
D/o U mmer
Bdlhdlhodd

cia lIousc Agath1

'B" :

©:
louse, Agathi

K'f'\lanth1;1vhnyodal ouse, Agathi




PN

53

R osh na.:

| Abdul Rahman
4 usc /\oathn

Koodam House /\g,athn

47. Slwq\vl<'athali :
~ S/o:l.ate Auakoya
Saila’hiybdé H.O%Q (—\gathi

- - 48. NISSdedhCLn V K
- Slo. Hamza C.K (I (1 atc)
adak KCCld lllam Agath1

49,

Mohannned AliCP
S/o.Kasmi: Koya A
Chqchalakapqda Ilouse Agath1
, 0
5V decd Mohant’ncd K
~ So, Yousal As
Kunnumpm am T~ loui;e, ‘Agathi. _ ' Applicants

50.

qof[ akshadweep, Kavarathi
\ 1ts Dnect01 682 555



Respondents

. Ummer Fanzdok{Shaﬁ
S/0.Aboosala ‘
Malikakal House, Aminii

2. P. A Sayedall :
Shko. llam/dkoya
Puthlya /\sharoda House, Amini

3. Rah‘math B(,ngm : :
D/o /\hamed - Malikakal House, Amini

4, Ahamedkoyaf_5 - ‘
S{g)._l(gyalii(ia:\{u,.'Surambi House, Amini

5. lelydbl P (,
D/o /\nlhukoya Pdlhyachetta House, Amini

Ka dldll] o Applicants

(By Advocalc M; K B (Jangesh)

- Versus
P ,. :, E .
I, The Administrator
,/\d:mmsuauon of the Union Territory
' W ep, Kavalattl - 682 555

I e ',.
.h?“-N \ comirmrany & '
(‘f' \,.‘ ‘I‘Abf JQ\ n " ’
"3‘/\ “\g) L

nchayats /o
1on -of the Umon Tém»té

.- g;.:~



Respondents

D/O Kunhlkunhl '
Palhcham 1~10use Kavaratu Island

‘.I;w Al

Mahamoor M P

¢b1 /'\yn'epﬁfé*
Abdurahlman



.Bee‘fathumma B
_ D/o Aboobackel A
Beexamthod":_‘_EKavaralu Island

f) bl

13. Rahmath Beegum P. P

D/o Attal K.P.
l.O(,haldCthUId Kavaxattl Island

Admmxsha ._,on ofithe Umon Territory
oELakshad e p’,

Applicants

»



I, BT e AT e P e e e et I
. o i 7

~ 57
. 31.
l.
2. Altakoya | , R
S/o. Mutwkoya - '-‘5.;
Suramb1 I{ouse Amm1
3. An’war Hussain

D/o.Essa - -
KOlldeId House Amlm

4, ,bajltha BeegL)m :
D/o/ ayeed Abdulla Koya
Bell_v IQﬁuAse, Amini

5. lameedathbi ©
D/o. Shaikoya
Monakkallaohetta House Amini

6. lla%samal )
S/o Mohammed
/\lxmmcchclta House, Amini

7.
lafj}ljloétijse,jAmini.
(ByAd K B szgf}lgesfh)
. ! Ver’sus

’ I Ihe Admmlstl ator
‘ /\dmmlstxatmn ofthe Union Territory
of L. akshadwcep, Kavaratti — 682 555

Du'ectorl oi .Panchayals

K varathl 1epxesented by
_rector of}:ducatlon - 682 555

*

4

Applicants



§ ot MRS WA
D

Respondents

S/o Atlakoya' v
LKalthatt Hou

3. Sayed Mohan_‘ned
éS/o ‘Aboosala’ " :
3Karachetta House Andrott

4. ‘Mohammed Hussam ‘.
Slo. Mohammed
'Bappathlyoda H'ouse Andrott

f"Andfott - Applicants

S - Q\S.)

Sy ?

Cvh )
o»,*llﬂ,n,,n\% N
\\"‘77.7 ﬂ!‘_”‘
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House, A"r,;fd’rdtt

Hassari’ ’
S/o.Attakoya” i :
'Kunjandttlchetta Andrott

'Yousaf
Slo. Pookoya H
Pulhlya Eddlyakkal House Amini. ; Applicants

(By Advocate Mr K B Gangesh)

1

5 : -'Versqs

» .fWomen & Child Development
{'Ory of, Lakshadweep

e(Dweg 'j) Panchayat
{ jslandfre:presented by its

Respondents



L
2.
3. 'Mansoor Alii' -
S/o. Muthukoya _
‘Pcntamvehpwa House Andrott
4. Mohammed Féisal

S/o Slddceque -

1. J he Admmlsu‘atox
/\dmlnlsuatlon of the Union Territory
ofl ak%hadweep, Kavarattl - 682 555

2. Deparlmcn_t of-Ammal Husbandry
ite) sofLakshadweep, Kavarathi
its Dlrector - 682 555
3.
4. :Vlllage (Dw p)'Panchayat

Andrott Tslan “E‘represented by its
ercutxve Ofﬂcer - 682 554

| (By Ad“\io‘cgjé:::_" M; Ré_id h_;;'ak‘x‘;i ah nan)

Applicants

Respondents




Thekkputhnya Veed Agatu

4. K: P Hom/akoya cafrn
S/o.Aboobacker” 1 [
Kamalmalmlyoda Puthlya Illam House, Agatti.

5. K.Showkathali ~
S/o. Sydubukhan -
Kondmoda House Agattl

6. B Sharafudhcen‘u
Slo; Umme; Ella ' &
Bccyakumyoda House Agatt1

7. V K' Mohammed Mukth'ar :
S/0.Abdulla Koya
Vada_kk Kunnmamel House Agatti

8. Abdul Rahlman::. -

Applicants

Respondents

i, w\%qﬂfb“f.}?”” B
n’*mr«y, \,,&/

CYTR = e




e

Applicant

Versus
I lhe Admnmsuatox i
/\dmmlsu atlon ofthe Umon Territory
of L. akshadweep, Kavarathl 682 555.

2. The Dneclor (Sexvxces)
/\dmlmstratlon of the Union Territory
of L. akshadweep (Secxelarnat)
KdledU.l - 682 555 :

3. Dcpallmerit Q'f:Agnculture
Wnion lemtoty ‘'of Lakshadweep,
Kavatathi+ 682:555. ,f"'.
Reptc%emed by 1ls Dnector Respondents

37. 0A 3‘5.35‘/,261_3; ; o

L. Muthukoya
Slo. @halkoya

Applicants

avatatu — 682 555

401 I,dkghaa;&/ ep,

»fm i A.m ‘&ﬁ",w?f' '



i}veep, Kavarathi-682 555
4. .Vlllage (Dweep) Panchayat
“AndrottIs}and’ represented by its :
Pxecutxve Ofﬁcel 682 554 Respondents

(By Advocate Mr % Radhakmshnan )

38, QA356/2‘01§,L .5

l. Ilajarommab; R
D/o Koya K 'ave M i

Applicants

I, The Adminiguator | ¢ |
Administratioh of the Union Territory
: ."'?Kava,rattl - 682555

Respondents -



12.

13.

/\bdul Latheef
S/o.Pallath Kunhi Koya'*
Ncncmpapp_c;da,;l louse, | Kalpeni

Attakoya ;'f'

| House, Kalpeni

MK Khalce: ,
S/o Hamza Koya

: Malmlkakada Hou%e Kalpem

z b ‘
il}kad nalldl House‘,

Kalpeni S



(By Advocaté Mr. KBGangesh)

i’

- Versus

\ﬂ\.‘ Ll \JI

WSIR A}';';;

recto of Panchayats-:
Department fPanchayats

Admmnsu ation of the Union Territory
of L akshadweep, Kavarattx

Applicants



4

0y its
(By Ad n)
40

Abdul Latheef S
Keela Vlllattom Amm Island
Lakshadweep T

(By Ms._Shahna _Kai“lthji:ke'yan)'gfé :

:V.‘e'r:sus - | ;
I VJllage (Dweep) Panchayath
- Ammini;Island; :
Repn;;sented by the Chalr Person-
Pm 682 552 S

2. Secretary P
Department of Panchayath Kavarathi

3. Dlrector .
E mployment and Trammg
Unibn’ Iemlmy ofLakshadweep
Kdle athn ‘

Amini; lsland ;I akshadweep |

(By Advocate M% %hahna Karthlkeyan)

P ~-Ve‘rsus~-
{ v '
L. Vlllag,e Dweep) Panchayath
' Amn1~?l§land :
] ""cd by the Chair Person

of Panchayath

Respondents

Applicant

Respondents

Applicant



&7

Respondents

(By Advoc :Mr S :adhakrr§hnan for R 2&3)

42. OA 362/2013' '

Rabeehathulla B.P., aged 35 years

S/o. Mohammed Koya TN, ¢

Labourer Krltan Resrdmg at Vallyapura House,

Kiltan Island SO Applicant

(By Ad&p".ééfei Sri P.V Mohanan)

. Versus
1. The Admmlstrator ‘
U F ofLaksh.adweep, .
Kavarattr 682555,

Llectrrcal.Dlvmon Kav-arathy.

2.

Drrector of Panchayat

Respondents

Applicant

Versus



3.
4, Th
"Kl ta ——' 682 557 Respondents
[By Advocate Sn S Radhakrlshnan (R1- 3)]
44. OA 364/2013 o
Abdul Qubxsh 'S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan, U'l ofLakshadweep, working as
Casual. LabOUlCl (If ‘ “'Stock Inspectors Trained Labour),
Animal Husbandly D hmment U.T. of Lakshadweep,
Kavaxathl ’ ST Applicant
Weép, K varath1 682 555.
Respondents

ka‘nmpuxa Hou8e
'-Andl ott. R

b‘
‘fﬂJl AM"»‘ (\f:)‘ e

Wr‘r :1,‘!" /
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3.
Applicants
(By Advocdte M .'K.’Bi Gangesh)
Versus
l.  The Admmlstrator
/\dmlnlstratlon ofthe Union Territory
A ol Lakshadwcep, Kavarath1 682 555.
2. lhe Dlrector f%Panchayats
3.
4, -Dnectorate of Art & Culture
Admmlstl atlon oflhe Union Territory
01 L ak-shadwee | Kavaxattl — 682 555.
{tjure
Jnion Terrltory
avarattl — 682 555.
Respondents




6. Khalr agcd 32 years S/o Muthu,
‘ Puleenakeel HouSe Kavarattl

7. Abdulban aged 34 years S/o Hamza Koy,
Monakkal H—ouse Ammp

8. fSayed Koya agged 44 years S/o. Pookoya,
Mcelachcrl House Amml | Applicants

. l hc /\dmlmsu ator
Admmnsl:atlon ofthe Union_Territory of Lakshadweep,
Kavaxattl 682 555 '

'
1

2. "f Pa,nchayats»
t of Panchayats
0 U
T 'Zii
3. 1cult;ure Union Temtory of Lakshadweep,

Eby its Director — 682 555.

l
4, Vll age (DWeep) Panchayat Andrott Island,
rcpresented by 1ts Executwe Officer — 682 554.

PRERSTE I

. . ‘-
.. - s -

Respondents. - -




; rs-L,' S/o. Nalla Koya,
¢, Andrott.

:aged 27 years, $/o. Kunhiseethi Koya
ndrott



17.

18.
19.
Applicants
- Versus
1. lhe Admlms ,1ator ,
Admmlslratlon of the Ulmon Territory of Lakshadweep,
Kavaratti- 682 555
2. .Dnecloz ofPang:hayats
Respondents

'6Ayears S/o0. Hamzath,
1se, Ka\/arattl

’



__Ramla Bccou

Applicants

I The /\dmlmstrcuor

/\dmlmsuatmn of the Union Temtoxy of Lakshadweep,
Kavaratti- 682 555 ’
Dncclon of Panchayals
Dcpdltmcm of Panchayats

/\dmlmsum]on of the Union Territory of Lakshadweep,
'Ka\/dlatu

[N

3. ADllC(.lOldtC ochdlcal dnd Health Services,
Union: lcmtm Hf 1L akshadweep, Kavarathi,
RCplCSLﬂtLd by llS Dncctox 682 555.

4, Vxllagjg (D\ ;) Pancha'yat,

sland, represented by its

“cc 682 555.

l,x_cgulxvc Of

5. vmag (I)wétpf

.

I’anchdydt

Respondents

I P. Naseer, ag d35yedgs, S/o0 Kunhikunhi,
Pal l i qh_fa m 'H 0 usfe‘ L Kavairatti

N

l’ l Nascu laged 32 ytar% S/o Hamzath,.
l’uthlyd Illam KdVdIdlU

T ST
& RA} ;;z,}

/A‘“’Q ‘ ’?45};




! 'd‘}\;%ﬁ}ﬁxa,;ﬁ F& ”ﬂ';" O

24 years, D/o Ali,
D/o Kojan,

ar_s, S/o Mullakoya,
ratti. Applicants

7. /\bdul [{d/dk,f agcd 28
*Scuablyoda llousc Ka'

(By Advocate: Sn K B (Jdngesh) ;f
Versus

I The Administrator,

U mon "l"e"ll‘i".l.t_ of dekﬁhadweep, Kavaratti.
2. Dcpcnlmcm /\nin"idl ;iUSbandIy,
~ Union lunloxy of 'Lakshadweep, Kavaratti
1cpmscnt(d by 115 Dncclm

3. Dncuol of Panchayam
Department: of Panchayat%
Administrationof the
Union lcmtoxy of l akshadweep,
Kdvaldlll

Respondents

\/] Udd]\kly()d a

1\9@4;1141._ Applicant

(ava,l.athl 682 555. ’



@ \75
of Lakshadweep (Sé’cr‘etar’iaf),
Kavaratti — 682 555.

3. Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi - 682 555.
Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

51. OA 373/2013

I Abdul Saleem, agcd 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

2. M.M. Mohammed Iqbal, aged 37 years,
- S/o Migdad, Meelad Manzil, Andrott. ~ Applicants

(By Advocate: Sri K.B. Gangesh)
Versus

I The Administrator,
Administration of the
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayats,
Department of Panchayats,
Administration of the
Union Territory of Lakshadweep,
Kavaratti,-682555

3. Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

4. Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
ndroth Island represented by its -
xecutive Offreer=682 554, Respondents



52.  0O.A No.380/2013

Nasar P. Muhammed Nasar

S/0. Nallakoya,

Puthiyath House, Androth Island |

Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)
Versus

. The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

2. The Director (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island - 682 555.

3. Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

4. The Director.
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

5. Plant Protection Officer
Office of the Plant Protection Officer
Androth, Union Territory of
Lakshadweep - 682 557. _ o Respondents

(By Advocate Mr. S. Radhakrishnan)
53.  QA381/2013

I B.Saidali, S/o late Mohammed Koya
* Palliyachetta, Bandayam House,
Agatti Island, Union Territory of Lakshadweep

2. K. Muhammed Rafeek, aged 42 years,
S/o0 late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti [sland, .
T Union Territory of Lakshadweep.

Ki(; Jamaluddin, Aged 40 years, L i
S70} late Ummer, Mariyathoda Kandawargothi House, )

k\

& Ag,am Istand, Union Temtory of Lakshadweep




¢ | o | 77

4. TK. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam T hekkeelapuxa House, Agatti Island, .
Umon T emtony of L akshadweep Applicants

(By Advocate: Sri N. Anill kumar)
! ' Versus

l. The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

3. The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
* Union Territory of Lakshadweep.

S..  The Executive Ofﬂcef/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of ‘Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep. Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

34. OA 384/2013

I. - Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,

Kiltan Island, UT ofLakshadweep.

0. asmlkoya P P Bus Drlver
),’ls’ﬁ l!CT. Panchayat, Klltan
&siding at Kattichetta House,
,I@ltdé Island, UT of Lakshadweep



3. Noorulla S.M,, aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, District Panchayat, Kiltan,
Residing at Saife Manzil, Kiltan Island,
UT of Lakshadweep. Applicants

(By Advocate: Sri P.V. Mohanan)

: Versus

- 1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. ChiefExe-cutéivc‘()fﬁcer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

55. OA 386/2013

I Jahathali P.P., aged 33 years, S/0. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,

Pin - 682 552.

2. A. Ismail, ag'e}-d 45 years, S/o. Eassa, Andrati Yoada,
Amini Island;, Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Unnam, aged 40 years, S/0. Mohammed Puthumamachetta
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

2

4. Moosa Peechandam, aged 38 years, S/0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of .akshadweep,
Pin - 682 552.

5. Amanulla A.M., aged 33 years, S/o0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Khalid AP, éfged 35 years, S/o. Alimohammed, Aliyachetta, ,
Amini Island;*Union Territory of Lakshadweep, Pin — 682 55.
gﬁqex-ulla P.C., aged 25 years, S/o. Kidave Naduvatta Chetta, *

.
z

g,
N



8.  Abdul Salam“'A aged 38 years, S/o. Khader Thottanada,
Aminipura, Amini Island, Union Territory of Lakshadweep,

Pin - 682 552

9. Noorul I~-Iassé;_h K K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

10. Jélal B.M., aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. '

O
11.  Najeeb A, aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini [sland, Union Territory of
Lakshadweep, Pin — 682 552.

12.  Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of LLakshadweep,
Pin — 682 552. | Applicants.

C

(By Advocate: Sri Shitaz Bhava V.8.)
Versus

I.  The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

2. The Director of Panchayaths,
Department of Panchayaths,
Administration of the Union Territory of L akshadweep,
Kavarathi — 682 555.

3. The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

4, The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri S Radhakrishnan)

36, OA 3882013
D N,

W f c)§ Amdnu)la aged 38 years, S/o. Sayed
e 5',\\‘/;[\/1 ammed P.K, Puthlya Pandaram, Kiltan.
; y&
; Mubalaka Banu ag,ed 27 years, D/o. Ibrahim,
}l avandkkal House, Andrott.



3. K SaJeedkhan aged 26 years S/o. (,herlyakoya
Kunnel IIouse Amini.

(By Advocate: Sri K.B. Gangesh)

Versus

. The Administ ;.j:101
Administration of the Union Territory of Lakshadweep,
Kavaratti — 68_2 553.

2. Director of Pzinchay'ats Department of Panchayats,
Administration of the Union Terrijtory of Lakshadweep,
KanI atti — 682 555. :

. 3. Department of Animal Husbandry, Administration of the
' Union Territory of Lakshadweep, Kavaratti, represented by its

Director — 682 555.

4. Assistant Settlement Officer,
Amini Island - 682 554.

5. Village (Dwe'e‘.p) Panchayat,

Applicants

Kiltan Island, represented by its Executive Officer-682 552.

6.  Village (Dweep) Panchayat,

Andrott Island, represented by its Executive Officer-682 553.

7. Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554.

(By Advocate: Sri S. Radhakrishnan)

57, OA 390/2013"5

l. C.N. Abdul’ Hakeem aged 38 years, S/0. Koya,
Cherlyannallal House, Kalpeni.

2. K.L Cherlyako‘ya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

3 K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,

Konhankakkada House,Kalpeni.

>.N. Habusabi, aged 50 years, D/o. Attakoya
henyannaklal House, Kalpeni.

i‘

llameedabi, %ged 41 years, D/o. Ramalan,

Respondents



10.

14.

15.

16.

17.

gl
Pakkath House, Kalpeni.

A.T. Sheemabi, 42 years, D/o. Hamzakoya,
Athanam Thojttam House, Kalpeni. '

A.K. Muthubi; aged 53 years, D/o. Cheriyakoya,
Alikakkada House Kalpeni.

K.K. Habus’a_b'l, a:g@'d 42years, D/o. Sayed Mohammed Koya,
Kandamkalarh House, Kalpeni.

Bdmbathl aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpem :

“Abdul Saleem M., aged 34 years, S/o. Mohammed AK.,

Manjiyanam House,Kalpent.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandho‘da House, Kalpeni.

K.C. Abdul Laffar aged 38 years, S/o. Aboobackcr
Kutuyachada House, Kalpeni.

M. /—\nwar,atge’d 37 years, S/o. M.P. Khader,

Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,

Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni. '
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Jaffer, aged 3 years, S/o. Hasan T.P.,
Kaladi House;:Kavaratti.

Basheer, agecﬁif‘a36 years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi,-a{géd 33 yeal‘s, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed AP,
Kadapurathaillam, Kavaratti.

Noorul Ameéfﬁ; aged 33 years, S/o. Sayed Buhari,
Palalam Ilouse, Kavaratti.

Abdul Rashecd aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

Hussain B..,-aged'43 years, S/0. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohamme'd(alli T.P., aged 35 years,
S/o. /-\boob»aoik_er K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,

_ Edanilam I-Ioigse, Kavaratti.

v?'n o ag,ed 33 years S/o Al KPP,
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38. Mohammed Shaf’fée P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikem, Amini.

39.  Abdul I{aheei@, aged 34 years, S/0. Abdu Rahiman,
~ Aynepura House, Kavaratti.

40.  Mushin, aged:;-;39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

4]1. Akbar T.P., aged 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

42.  TFaizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

43. " Najumudeen P., aged 36 years, S/o. Shamsul Noor,
~ Pallicaham House, Kavaratti.

- 44. Shihab, aged:BS years, S/o. Kunhimoideen, Mullapura House,
Kavaratti.

45. Aman,'aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

46. = Raheem A., aged 30 years, S/o. Khader, Agam House,
Kavaratti. '

47. Firozkhan, a.gé*d 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

48.  Abdul Hashim M.1,, aged 33 years, S/o. Attakoya,
Mukriya Illam House, Kavaratti. ‘

49. Kadisk{a, aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

50. C.P. Abdul Razak, aged 42 years, S/o. Mohammed,
Chamayathapura House, Kavaratti.

5. K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

e P C.P. Raheem, aged 31 years, S/o. Hameed,
5@‘@;&51 R/’,z{gﬁ.‘-ﬁtﬁ” handipura House, Kavaratti.
Q (5{‘ £ & : :
%) N g : L , . :
L e ff}r‘%ﬁ\ 3. %/l*l P Habeeb Rahman, aged 43 years, S/o. Khalid,
| =z ‘\.ff{ Wielathiruvathapura House, Kavaratti.
\“* 5 divy 1 j -
* \ A ),; . . :
NS &3 f



54.

55.

56.

57.

58.

59.

60.

6l.

62.

63.

64.

65.

66.

s

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, ag,edz35 years, D/o. Koyamma,
T haleekepura House, Kavaratti.

Sayed ; Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,

Ummarmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.”

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Mubhsin, aged 38 years, S/o. Koyamma,
Kunnumpura Hotse, Kavaratti.

Seethiul(oya,réged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyokmm‘ab.‘i, aged 36 years, D/o. Mohammed,
Kattikulam Hous‘e, Kavaratti.

Mohammed Shaﬂ aged 33 years, S/o. Ahammed HaJI
PdlehlpUld Ilouse Kavaratti,

Mube'eha_, aged 23 years, D/o. Sayed Poo,
Neliyampura House, Kavaratti.

Salmaféged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhalﬁmed,éged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/0. Hamza,

L Puthj_‘i,ya}_‘Man?;“il‘, Amini.
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~70. CherlyakoyaM C., aged 32 years, S/o. Hameed
: Melachetaa House, Kadmath.

71. Shafee_;\/.P., arg:ed 39%years, S/o. Ismail,
Vadal(kilap'ur'é, House, Kadmath.

72.  Fazeerali N. M , aged 25 years S/o. Kahalld
Noor Mdhdl Kadmath

73.  Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

74. Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

75.  Mohammed Iqubal, aged 46 years, S/o. Khader,
-~ Attalada House,Androth.

76.  Muthubi A K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

77. Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

o 78. Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
- Aliyathammada Bithathabiyyapuram House, Androth.

79.  Asmabi, aged 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth.

80. Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

81. Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

82. Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth. .

83. Khaulath L.., aged 38 years, D/o. Nallakoya T.,
Lavanakkal House, Androth

84. Balha 1 aged 37 years, D/o. Pookunhlkoya
T hallath 1Iouse Androth.

' (\ P mx Rahamth P aged 42-years, D/o. Koya Kiadve,
'« WSTRATAS ;,’ “ Pathada Housc Andloth




86. =Banu M K., aged 40 years, D/o. Kunhl Koya,

: House Androth. .

87. mmabl L., aged 40 years, D/o. Seethi M.,
lHouse Androth ‘

g8. abi T aged 43 years, D/o. Aboobacker

Thachefy House Androth.

&9. Mullapoo M. K aged 39 years, D/o. Koya,
. Maidandurakatt House, Androth.

90. Hafeera L., aged 39 years, D/o. Koyamma K.P,,
Lavanakkal House Androth. '

91. Aysummabi ] T , aged 45 years, D/o. Muthukoya K.P,
Thachery House Androth.

92. Habeebath A aged 42 years, D/o. Muthukoya K.K.,
Aymammada House, Androth

93. Muthubi P.M., aged 42 yeas, D/o. Yakoob,
' Puthammadafn House, Androth.

94, Ramlath Beegum, aged 42 years, D/o. Sherukunh1
Kunnel House Androth

95s. Hameedath M aged 43 years, D/o Slddlqu MK,
Makket House Androth.

96.

97. Rahil M, agé,:_cji-39 years, D/o. Nallakoya,
Mathil. House, Androth.

98. Hussain P,P.,!?:'a‘ge'd 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

99. Attakoya, aged 56 years, S/o0. Asainar K.,
: Attalada' House, Androth.
100. Hussa i""‘VIZ.K aged 48 years, S/0. Seethxkoya
_— Edayakkal House Androth,

I "‘sSayeed Mohammd Koya L , aged 54 years, S/o. Kader P.,
Lavanakkal House Androth



102. Hussam K., aged 50 years, S/o. Sayeed Bhkari T. M.,
Kunn “hada‘f—louse Androth.

103. [Ismail;dged" 40 years S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

104. bubaxdabn a.g,ed 37 years, D/o. K.K, Sayedmohammed
Pathada I Iouee Androth,

105. Pookunhi, aged 31 years, S/o. Saye Mohammed,
Keechelam House, Androth.

106. M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. v - Applicants

(By Advocate: Sri K.B. Gangesh)
Versus
1. The Administrator,
Administration of the Union Terntory of Lakshadweep,
Kavaratti — 682 555.
2. Director of Pﬁanchayat-s, Department of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavargtti - 682 555.

3. Direc Y, Department of Labour and Employment,
Administration of the Union Territory of Lakshadweep,
Kavarattl - 682 555.°

4. Depcutmem of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

5. Depaxtment ofAfDrlculture Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

6. Depanlmem of Women and Child Development,
Administration of the Union Territory of Lakshadweep,
xepresented by its Director — 682 555.

Depattiment of Fisheries, Administration of the Union Territory of

'f:"'

s Lakshadweep, Kavarattl represented by its Director — 682 355.

A

epartment of Animal Husbandry, Administration of the Umon
T emtmy of Lakshadweep, Kavaratti,
__5, » xepresemed by its Director-682555.
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9. Lakshadweep Khadr and Village Industries Board,
Kavarattr represented by its Chairman — 682 555.

10. Revenue Sub Dwrsronal Officer, Kavaratti Island — 682 555.

11.  Sub DlVlSlOl’Ia] Officer, Amlm Island — 682 554.

12. Assrsta- ngmeer LPWD Sub Division, Androu Island-682 553.
13. L akshd‘; Jecp"Dlstnct Panchayat, Drstrlct Panchayat (HQ),

Kavaratti, -
represented by its Chief Executive Officer — 682 555.

14, Village (Dweep) Panchayat, Kalpeni Island, reprcqented by its
Executive Ofﬁcer - 682 551,

15, Vrllage (Dweep) Panchayat Kavarattl Island, represented by its
Executive Ofﬁcer ~ 682 555.- :

16.  Village (Dweep) Panchayal Amini Island,
zepresented by its Exccutive Officer — 682 554,

17.  Village l(Dweep) Panchayat,
 Kadamath Island, represented by its
Execu,_._;ve Ofﬂcer — 682 553,

18. Vlllage (Dweep) Panchayat,
Androth'Island, represented by its

Executive Officer - 682 552. = Respondents

" [By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)]

58 OA 39’-2/20,.1,3

I Hussam, S/o Aboosala

garamappada (Konchukakada) House,
'esently working as Cleaner,
pxtal Agatti.

2. Shukoor S/o late Krdave
' Pakrumupanoda House; Agathi,

) ! M\ P resently wqumg as Cleaner,
DY ”Vf» \»RGS Hospltal Agatti.

«1.‘

“ A “
) Lat neef, S/o Auakoya

Kdlkandiyoda House, Agathi,
Y / Presently working as Cleaner,
~ R(/}SHosprtal Agatti.

\-\? ‘: ‘/1 ApA P( / fobo :
) ”— ! -d,‘,’/ : .lr?,




10, S

12.

Hameedath, D/o Koyassan, -

~ Aynepara House, Agathi,

Presently workmg as Cleaner,
RGS Ilospltal Agatti.

Mohamed,

Ise, Agathi,

v ¢ing as Cleaner,
RGS Ilospltal Ag,attl

Hajara, D/o lat.e Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,

Beepapada House, Agathi,
ff’re’sently working as Cleaner,

RGS [-I_ospitafl,. Agatti.

Abida, D/o Hamecd

Mak klyachoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.

Sulaikla, D/o Mohamed,

Koylam House, Agathi,

Presently working as Cleaner,

- RGS Hospital, Agatti.

‘hlyoda House Agathi,
wmkmg, as Cleaner,

Ampcrpally IIouse Agathn
Plesemly wokag as Cleaner,
RGS *Iospltal Agattl

Saiful a, S/o Abdulahiman
Manyathoda House, Agathi,

Pre%ently workmg> as Cleaner,
RGS I‘I’ospnal /\gam

i S/o late Hamza,

kmg as Dhobi,
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3

Presently kamg as Cleanex
RGS Hospltal Agaltl Applicants

(By Advocate: Sri I}, Ramadas)
‘Versus

1.~ The Admm(suatox
Union | lcmtoxy of Lakshadweep,

Agam l;sl’and Umon Terrltory of Lakshadweep 682553

Ihe MCdlCdl Ofﬁcer in chalge
Commumly Health Centre, Agatti Island,

o

Respondents

ireyammakada House,
ed I abouxer

aged 31.y'ears, S/o late Nallakoya

Ku ouse, Kadamat, Skilled Labourer,
Of; ssistant Engineer Electrical,

Division, Kadamat.

a, aged 42 years, So Hameed Melachetta,




9

House, Kadamat, Skilled Labourer
Assistant Lngmeel Electncal
ivision,Kadamat.

K.P: Kunhlk /a, aged 41 years, S/o late Hassamax
chlacheny Jouse, Kadamat, Skilled Labourer,
Office of the’ Assistant Engineer, Electrical,
Hectncal S Dlvmon ‘Kadamat.

(By Advocatc Sn R glceraj)

1.

The /\dmmlsuatox
Umon lemlory of Lakshadweep,
Kavax atu 682555

The Duectm of Panchdyat

Department of Panchayat,

Admnmstlatlon of Union Territory of Lakshadweep,
KdVdIdlll 682 555s.

The Cuh.i‘ef EXécutive Officer, District Panchayat,
Kadamat-682 556.

The A’ssnstdm Engmcel hlecmcal

Sklllcd Labouxer
ndry Unit,
fory of Lakshadweep, Kalpeni-682 557
t Umprampappada House,

-682 557.

s Skilled Labourer,
u%bandly Unit,

Union Territory of Lakshadweep, Kalpeni-682 557
and residing at Thithiyapada House,

Kdlpcm Island 682 557.

d

M, IjI.y ex, S/o iate M.K. Yousef, aged 43 years

as C,abual Labourer,

;':1, S/o late M.K. Hamzakoya, aged 43 years |

Applicants



f‘““".

Ammal Husbandry Unit,
Union . Terrrtory of.Lakshadweep, Kalpeni- 682 557
and residing dt Manchiyanam House, r
Kalpem,lsland -682 557.

1a ned Ibnu Jaffer S/o K.P. Sayed, aged 44
g as Casual Labourer,

:'jndry Unit,

Ferritory of Lakshadweep, Kalpeni-682 557
residing .at Kakatchiyoda House, .

Kalpem Is]andf—_682 557. -

5. M. K Naseer S/o P. Cherlyakoya aged 33 years
' working as Casua | Labourer,
Animal Husbandry Unit,
Union Territory. of Lakshadweep, Kalpem -682 557
and residing-at Malmikakkada House, -
I\alpem sland 682 557

6. M Kalam 9/0 M C Muthukoya aged 34 years
wor kmg as Casual Labourer

7. K. K Mohammed Rafeeque, S/o V. K. Kojankoya, aged 45
years, workmg as Casual Labourer,
Animal Husbandry Unit;
Umon Femtory of Lakshadweep, Kalpeni-682 557
idin k'»t'; Kandamkalam House,
"'nd_'682 557

a, S/o ate M.C. Ahmedkunjr aged 47 years
asual Labourer

andry Unit,

ry ofLakshadweep, Kalpem 682 557
Maral House Kalpem [sland-682°557.

9. < O Abc ul Sa am, S/o P Assamar aged 39 years
workmg as Casual Labourer,
/’W Animal IIusbandry Unit,
' ' Umon lemtory of Lakshadweep; Kalpem -682 557
and residing at (akatchlyoda House, '
Kalpemzlsland 682 557

‘ a.fa S/o late Sayedmuhammedkoya
workmg as Casual Labourer,




Admlmstxatlon of Umon 1 erritory of Lakshadweep, -
Kavaratti-682555

3. The Chief Executive Officer, District Panchayat,
Kavaratti-682555. | Respondents

(By Advocate: Sri S Radhakrishnan)

62. OA 400/2013

! 1 Snaj,agcd 44 years, S/0- M Subau
iPuth1ya andaram House, Agattl Island,
Umon Iuntmy of [ akshadweep

2. Noushad Al.‘iv,'-agged-_ 32 yeal's, S/o U. Sabjan,
Keela'Saramma Pada. House, Agatti-Island,
Union Territory of Lakshadweep.

..‘_:d_ul Na;se_r, aged 28 years, S/o M. Abdul Rahiman,

3. Ab
om: kHouse, Agatti Island,
erritory of Lakshadweep.

4, I ;féged 30V years, S/o Kidave ,

House, Agatti [sland,
1 Territory of Lakshadweep.

5. K. C':%}\SGZUIA';%ukoox Sdged 38 ‘years, S/o Kasmi,
-Kanyamachcual ouse, Agatti Island,
Union luntoly of L ak%hadweep

0. M P, Nl/amuddm aged 27 years, S/oM Abusala
,M_elv.a'pui'.-a- -'Iousc Agatti Island , ' :
101 ry of Lakshadweep. Applicants

N.. Anilkumar)
Versus
i:'hisitif'ator, o

“nilmon rritory of Lakshadweep,
K‘%vmam 682551

¢ s

hc Chanpcxson
./.

el P
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Union T cxlitély of Lakshadweep, Kalpeni-682 557
and residing’ at Pokkarappada House,
Kalpen sland 682°557. Applicants

(By Advg N Unmkrlshnan)

Versus

1. The A(ii'l"nini‘s"f{rl'i'cltor,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. - The Director of Panchayat,
Department of Panchayat,
Union Iemlmy of Lakshadweep,
Kavaratti, 687555

3. The Chlc[ Executlve Ofﬁcer District Panchayat,

Union Icmtory of Lakshadweep,

Kavaratll 682555
4. The VcLel'xna;'y Assistant Surgeon,

Village Dweep Panchayat,

Kalpeni-682 557. . Respondents
(By Advocate: Sri S. Radhakrishnan)

61. QA 3952013

. Sainul Abid. 'S/

2. Abdul S_nucoor S/o Sayed Ali, aged 41 years,
Ukkayachetla House, Kadamat,
Bus DHVCI Dmtrlct Panchayat, Kadamat

3. M. Khalid, S/O?Nadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, District Panchayat, Kadamat.

4. AS/GObkiﬂﬂ :S‘/o'Kunhikoya aged 37 years,
<ecxth1 Mahal House, Kadamat,
Dlsmct Panchayat, Kadamat. Applicants

i R Sreeraj)

Versus

,/“J



é | 9
Village (Dweep) I’anchayét, .
Agatti Island, Union Territory of Lakshadweep 682553

3.v The Employment (.)'fﬁcer,fKavaratti, o
Union Territory of Le_ﬂgshadweep-6825"5fl :

4.  The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executive Officer/Special Officer,
Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep-682553.

6. The Deputy Collector/ASO, -
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63. OA 404/2013

. Nadirsha N.P., S/o Nallakoya P.V.,
- aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the :
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K,,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms, Daisy I Daniel) |

Versus

1. The Adlxlinistn‘atcﬁl',
‘Union Territory of Lakshadweep, Kalpeni.

A
fﬁ. t”,']'m .y ~ ~ .
e {(\”:g;ﬁ{s% AN The Chairperson, ,
s %' R .
‘ //g’_,; o e ®2'ax Village (Dweep) Panchayat, Kalpeni.



4. The Director, e
Department of Science & Technology
Kalpem

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan, .
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. - Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry . Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
- Village (Dweep) Panchayat,
Kiltan-682 557.
(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA413/2013

, Asif Ajnad,, S/o Bader, aged 26 years,
P Pathummathoda (House), Kiltan Island,
R U*T of Lakshadweep, Working as
NG emeopathlc Attender in Homeopathic Unit
. Kﬂtanp Dweep.

)%By Ac vocate: Mr. Grashious Kuriakose, Sr.)
By Advocate Ms. Daisy 1 Daniel)

Versus

Respondents

Applicant

Respondents

Applicant



1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
~ Village (Dweep) Panchayat, Kiltan.

3. Director of Parichayat',
Department of Panchayath, Kavaratti-682555.

4, Mission Director,
National Rural Health Mission, Kavaratti-682555.

5. Medical Officer in Charge,
Primary Health Centre, Kiltan Island. Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

1. Abdul Kareem'C., aged 42 years, S/o Subair P.P.,
Chonam House, Agattl

2. Ubaid V., aged 35 years, S/o Bamban
Valiya | llam Agattl.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 Iyears,' S/o Ahamed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

éMohammed T.P. , aged 39 years, S/o Hamza,
lhoppumpad1 House Agatti.

-
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10.  Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

1. Ashraf AX:, aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12.  Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

3. ShafTabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. : Applicants

(By Advocale: Mr. K.B. Gangesh)
Versus

. The Administrator,
: Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. '

2. Director of Panchayats, .
Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,
Directorate of Education,
Administration of the Union Territory of Lakshadweep,
Kavaraiti-682555.

4. Village (Dweep) Panchayat,

Agatti Island represented by

its Excecutive Officer-682554. Respondents
(By Advoaalu %n S. Rﬁdhakxlshnan )
67. ()A 444//2013
Aboosalih, S/o Rdshced Koya;- '
Padalapura, Kiltan Island. - :
Union Territory of L akshadweep, Pin- 682558 Applicant
(By Advocate: Sri Shabu Sreedharan)

Versus

I Union Territory of lLakshadweep represented

by the Administrator,
mmrmen - Kavaratti Island. Pin- 682555.
ST g TR
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pm 682555.

3. The Chairperson,
Village (Dweep) Panchayat,
Kiltan Island. »
Union Territory of Lakshadweep, Pin-682558.

4. The Executive Officer,
Village (Dweep) Panchdy’xt
Kiltan Island.
Union Territory of Lakshadweep, Pin- 682558,

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island
Union Territory of Lakshadweep ~
Pin-682558. -~ Respondents -

(By Advocate: St S. Radhakrishnan (R1, 2, 4& )
68. QA 4532013 .

l. Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in '
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in
L akshadweep Buxldmg Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (M) Kiltan Island., =~
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4, Ponkutti, S/o Pookoya, aged 48 years,
Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourerin
Lakshadweep Building Development Board, :
Kiltan, Applicants




=k
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(By Advocalte: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

! The Administrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secrelary,
Lakshadweep Building Development Board,
Kavaratti.
4. Director of Panchayat, o
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S. Radhakri'shnan (R1,3t04))

69.  0.A No. 488/2013

Salrmath

D/o. Sayed Koya

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)
 Versus

. The /—\'c;i;minislrator,
Adminjstration of the Union Territory
of Lak§Hadweep, Kavaratti — 682 555.

2. The Director (Services)
Administration of the Union Territory
of 1.akshadweep (Secretariat),
Kavaratti = 682555,

3. Department of Science and Technology
Union Territory of Lakshadweep,
Kavarathi — 682 555. L
Represented by its Director. Respondents

(By Advocale}Mr. S. Radhakrishnan)

| ms—

0OA 492/2013




ol

K. Bushra Beegum, W/o Hakeem,

Aged 27,year";s, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini. '
Lakshadweep-682 552.

(By Advocate: Sri V.B. I-Iai“inarayan)

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555,

" The Difector of Panchayat,

Departtjient of Panchayat,
Union Territory of Lakshadweep,
K avaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,

‘Animal Husbandry Unit, Amini.

Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sti S. Radhakrishnan (R1-3))

71.

OA 49‘}:9/2013

Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K, .

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island

Union Territory of Lakshadweep, PIN — 682 556.

Moharfimed Shafi Qraishi Malika,

S/o. M. Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)

N Kadamath 1sland, Union Territory of Lakshadweep,
ro Residing at Malika House,

¥ adamat Island,

Applicant

Respondents



Union f"l“erritory of Lakshadweep, PIN — 682 556 Applicants
(By Advocate Mrs. Sreedevi Kylasanath)
Veirsus

L. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

3. The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,
National Rural Employment Guarantee Act,
Kadamat, Union Territory ‘
of Lakshadweep. Respondents

(By Advocate Mr. S. Radhakrishnan)
72. QA 507/2003

Muthu Koya K
CasualLabour, Street Light Maintenance
Vlllage Dweep Panchayath, Amini Island
Union Territory of Lakshadweep
Permanent address : Kunninamel House
Ammx [sland, Union Temtory of Lakshadweep
Pin - 682 552 ' Applicant

(By Advocate; M. TCG Swamy)

Versus

nistrator
ritory of Lakshadweep

.
Union e

Lakshadweep Administration
Kavaratti — 682 555
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Administration of the Union Territory ofLakshadweep .
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat -

Amini Island,

Union lcmtmy of L.akshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division ‘

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats)

Administration of the Union Territory ofLakshadweep

Kavaratli — 682 555. : Respondents

(By Advocate: Mr.S.Rad'hakrishnan (R1-3,5&6)

73.

[\
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0.A No. 509/2013

Malecha Beegum K.C.
D/o. lnficen Kandilath
Kaval Chctta Ilouse Androth.

Shahid‘a Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M
D/o. 1<1davc U.K
Makl\c House, /\ndxoth

Aysha- Béwum P.V.K
D/o. Yakoob P.K-
Puthxya Pcntamveh Kad
/\ndxolh

‘Rahmath Beegum | K
D/o. Hamzakoya P.P,
Kunhali House, /-\ndroth.

Thahira L.

D/o. Seethi Nallal
[Lavanakal House
Androth.



10.

Aliyathara House, Androth.

Fathimathu Suhurabi P.V.K
D/o. Majeed P.V.K
Penta li Kad, Androth.

Siyad K¢han L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

Haseena Beegum C.P.1

D/o. Abdulla M.P

Chemmachery Puthiya lllam House
Androth.

Habsabl J.P
D/o. | '11\arukdhecn K. Cheriyadam
Umnmiathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

Versus

The Administrator,
Administration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

Directgrate of Industries

Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

Cotr 9upew1sox

Coir Production Centre, Andloth 682 557.

(By Advocate: Mr. S. Radhakrishnan)

4.
A,Aaf LI Tty
I’E.ﬁ* % .
t. I 4 \
W "" V < N,
P 4?‘ i

OA 510/2()13

Haseena @/ Haseenabi Therakkal
Thelakkal House, Kadamath
fry Operator

-y Vlllag:,e‘fj'weep Panchayath KKadamath

¥

‘ (‘}Sy/ dvocate Mr.R. Slpelaj)

Applicants

Respondents

Applicant



o
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tos
Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat - 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub:Divisional Officer and
Programme Officer MGNREGA _
Kadamat - 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

OA 557/2013

K.V.Naseer 7

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan ' Applicants

(By Advocate: Mr.R.Sreeraj)

Versus -

jon Territory of Lakshadweep
aratti — 682 555
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Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer, .
Village (Dweep) Panchayath
Kiltan — 682 558

4. The Chairperson ‘

Village (Dweep) Panchayath

Kiltan — 682 558

5. The Principal
Government Senior Secondary School
Kiltan — 682 558

(By Advocate: Mr.S Radhakrishnan (R1-3 & 5)

76. OA 566/2013 i

. Safiyath S |
Cook, Government High School
Kadamath
Residing at Pallam, Kadamath [sland
Union Territory of Lakshadweep

2. P.P.Ismail :
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B.School
Kadamath '
Residing at Kailiyammakada
Kadamath Island

4 K K.Khalid ;
Cook, Government J.B. School
Kadamath
Residing at Biriyommada
Kadamath Island

”«’f’é;%:\"? Amanulla
it ¥Cook, Government J.B.School
‘Ifl(a math L

ﬁesldmg, at Kunnumpura
} Kdhmath Island

Respondents



®

LT

Ummer P.P.1

Cook, Government J.B. School
Kadamath -
Residing at Alikothapura
Kadamath Island )

Hidayathulla P

Cook, Governmerit J.B.School
Kadamath ’ |
Residing at Kadamath Island

i

Muhammed Shafi P.P ;

Cook, Government S.B. School
Kadamath
Residing at Kadamath Island

Pookunhikoya P.P T

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath

Residing at Puthiyapura

Kadamath Island |

Abdullakoya B.M :

Watch and Ward . Y
Government J.B.School, Kadamath
Residing at Biriyommada .

Kadamath Island |

Jafer P

Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath

Residing at Pupathada

Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

1.

Versus :-1
The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

irector of Panchayath

\\Dgf:.mvch Rartment of Panchayath

: pistration of Union Territory of Lakshadweep
i 's;y%r tti — 682 555

',,;"he I}I ad Master

Applicants



-
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Government J B School
Kadamath — 682 556

4. The Prmmpal .

Jawaharlal Nehru Senior Secondary School

Kadamath — 682 556 Respondents
(By Advocate: Mr.S.Radhakrishnan )

77, GA 5672013

Habeebulla P.M
Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island . Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator
- Union Territory ofLakshadweep
Kavaratti — 682‘555

Director of Panchayath

Department of Panchayath

Administration of Umon Territory of Lakshadweep
Kavaratti —~ 682 555~

)

3. The Principal -

Government Jawaharlal Nehru Senior Secondary School

IKadamath Island 682 556- Respondents
(By Advocate: Mr.S.Radhzkrishnan)

78. QA 580/2013

1. Yacoob
Kathathe Chetta House, Kadmat.

2. Vahida _
Marikilam House, Kavaratti.

i o
R ,»'.;{;:3\ Habusa
S e N Alachapada, Kavaratti.

Yacoob
Kaladi House,'Kavaratti‘




5. Muhammed Salih f -
Aynepura House, Kavaratti.

6. Fareeda Beegam
Molokepura House, Kavaratti.

7. Saleem _ .
Pallicham House, Kavaratti.

8. Bamban )
Nambicham House, Kavaratti.

9. Sayed Abdullakoya 4
Chendipura House, Kavaratti.

10.  Nafeesathbi. :
Poodiyam House, Kavaratti.

1. Jamaliyath
Thirinipura House, Kavaatti,

12.  Fazeela Beegum
Kannipura House, Kavaratti.

3. Ummer |
Thirinikad House, Kavaratti.

" 14.  Firozkan :
Athnachammada House, Kavaratti,

15. Jaffer
Marikilam House, Kavaratti.

16.  Amanulla,
Mela Illam House, Kayax‘atti.

17.  Sirajudheen
Molokepura House, Kavaratti.

18.  Hiyasudheen
Chamayathapura House; Kavaratti.

4 A .
%, Kadapurathaba House, Kavaratti. |

£ A _.. j‘y..ﬂ'i‘m.-.,“;" &,‘ip
[, 7 ’5?’% 2 0\
- ! ': it ).'. o {
{ 3t © 1204 5 Muneer
W N

[ “Fathahudeen
i,
R . Kuttipapepura House, Kavaratti.
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21, Ashik
Puthiya Alikom House, Kavaratti.

[\
NS}

Muhammed Musthafa, A
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti, - !

24.  Jamhar Hussain
Beeranthoda House, Kavaratti.

1

25. Mubhsin L
Beeranthoda House, Kavaratti.

26.  Rauf ,
Chettipura House, Kavaratti.

27. Hazarath
Chungam House, Kavaratti

28.  Khalid
Thottathapura House, Kavaratti Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus

1. The Administrator

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

Direclor of Panchayath

Department of Panchayath

Administration of Union-Territory of Lakshadweep
Kavaratti — 682 555

N

3. Director of Agriculture :::
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 v+~

Director of Animal Husbandry

Department of Animal Husbandry

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,




Pin — 682554 o Respondents
(By Advocate: Mr.S.Radhakrishné:n)

79.  OA 582/2013

I Rasheed Koya
Multi Task Employee
Public Library, Kilthan
Residing at Kilthan

[N

Smt.Sulfabeegum :fr_‘

Cook, G.H.S Kadmat i _

Residing at Melachetta Hauumakudl

Kadamath [sland : Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus
1. The Admlmstrator RS

Union Territory of La l(shadweep
- Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 |

3.~ The Library and vInform:‘ati‘on Assistant
Office of Library and Information Assistant
Public Library, Kilthan Island 682 557 Respondents
(By Advocate: Mr.S.Radhakrishnan)

80. OA 601/2013

Rasheed Koya S.V.; /0. Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan Island PO., ‘ 4
Umon Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu S‘reedharan)

- Versus

\ ‘%Jjn:on Territory of Lakshadweep, represented by the
inistr ator Kavalattl Island Pin — 682 555:

Ih -Dncctox of Panchayath Umon Temtory of Lakshadweep,



N

Kavaratti Island, Pin — 682 555.
3. The Chairperson, Village'(D:Weep) Panchayath,
Kiltan Island, Union Territory ofLakshadweep,

Pin — 682 558.

4. The Executive Officer, :Vl‘il'lage (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep, Pin — 682 558.

S. The Library and lnformation'Assistant, Public Library,

Kiltan Island, Union Territory of Lakshadweep,

Pin — 682 558. . _ Respondents
[By Advocate: Sri S. Radhakrishn?an (R1,2,4 & 95)]

81. QOA 634/2013 -

Malikdeenar, aged 21 yeas, S/o Ham7ath
Sara Manzil House, Agatti. . i - o Applicant

(By Advocate: Sri K.B. Gangesh) -
 Versus

I The Administrator, ‘
Administration of the Union Territory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats,
Department of Panchayats
Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555. ‘i

3. Dcpallmcnt odeucatlon Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Director — 682 555.

4. Village (Dweep) Panchayat,
Agatti Island, represented. by its Executive Officer,
682 554. - - ‘ Respondents

(By Advocate: Sri S.'Radhakrishnan)

OA 635/2013

“

Fathahudheen K.P. aged 40 years, S/o. Sayed Muhammed. Koya
Kattampalli House, A&attl

Younis, ag,ed 31 years, S/o ‘Abdulla, Mariyathoda House, "\ -



~ BERRIED
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3. K.M. Shahida, aged 40 yeaers D/o Kasml Kuttxyam
Mukriyoda House, Agattl

4. K.M. Amina, aged- 46 years D/o Abdul Rahman,
' Kuttiyam Mukriyoda House xAgattl ~ Applicants

(By Advocate: Sri K.B. Gangesh)

:.Vv"icrsus

I. The Administrator,
Administration of the Union Terrltory of Lakshadweep,
Kavaratti-682 535. T

2. Director of Health Services, ' | ( :
Directorate of Health Services, |
Kavaratti — 682 555.

3. Medical Officer in charge,: _
Community Health Cemre Agattl — 682 553.

4. Medical Officer in Chazge Rajzv Ganahi Speciality Hospital,
Agatti — 682 553. RS

5. Village (Dweep) Panchayat Agattl Island, represented by its
Executive Officer, 682 553. | Respondents
e
(By Advocate: Sri S. Radhakrlshnan)

83. OA 791/2013 : '|,':“E,'«s S8

Fareeda SGeg,um M.L, Meppada lllam
Agatti Island. : Applicant

(By Advocate: Sri K.B.'Gangesh)

Versus
l. The Administrator,
Administration of the Uniof: Temtory of Lakshadweep,
Kavaratti-682 555. :

Director of Panchayats, & /7%
Department of Panchayats,
dmmlstratlon of Union femtory of Lakshadweep,
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Pl‘OJCCl Manager, Deswcated Coconut Powder Unit,
Lakshadweep Development Corporatxon Ltd.,

Agatti, Kavaratti — 682 554..

(S}

4. The Deputy Director (Admn), Lakshadweep Development

Corporation, Kavaratti — 682! 554,

I

(W)

Village (Dweep) Panchayat |

‘Agatti Island, represented by its Executive Officer,
682 553. o

(By Advocate: Sri S. Radhakrishnan) =

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. KasmlMP,
Valiyapura House, Kilthan Island P.O:y

"U.T. of Lakshadweep.

-
e,

(By Advocate: Sri P.V. Mohanan) - -

" Versus
. The Administrator, O
UT of Lakshadweep,
Kavaratti-682 555. N
Ly
2. Director of Panchayat,

Department of Panchayat,
Administration of UT of Lakshadweep,
'Kavaxatt 682 555.

3. The Principal, Government ngher Secondaly School,
Kilthan Island 682 556.

( By Mowecale © She S’R&ALA‘QJSAWD

85. OA 880/2013 v

Muthukoya N.P :
Nalakapura, Kiltan Island - ..
Union Territory of Lakshadweep 682 558

(By Advocate: Mr.Shabu Sreedharan)

. Versus
N,
\

o !\“h’h"‘{“;" \
g — i Umon Terr now of L akshadweep rcpresemed

T' ibv the Administrator
Kiavalattl Island — 682 555

Respondénts

Applicant

Respondents

Applicant



2. Director of Panchayath .
Union Territory of Lakshadweep
Kavaratti Island - 682 5554 o
-‘1 -
3. The Senior Admmlstlatlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep _
Kavaratti [sland — 682 555

4. The Principal
Government  Senior Secondary School
District Panchayat, Kiltan lsland .
Union Territory of Lakshadweep 682 558 Respondents

(By /\dvocate Mr.S. Radhakrlshnan)

86.  OA 8982013 S ;

K.C.Abdul Khader S
Kulikaraya Chetta House lju a
Chetlat Island £
Umon Tex ritory of Lakshadweep- 682 554 Applicant
( N, :1 :
(By Advocate Mr.Shabu Sreedharan)n )

Versus gf B

[—

Union Territory of Lakshadweep represented
by the Administrator i :
Kavaratti Island - 682 5553
i ;.
2. The Director ofPanchayath e
Union Territory of Lakshadlweep o
Kavalattr Island — 682 555

3. The Semor Adlninjstrative:Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep’
Kavaratti I-'sland - 082555 .
S
4, The Principal o ‘
Covemmenl Senior Secondary School
District Panchayat, Chetlat Island :
nion Territory of L. akshadweep 682 554 Respondents

PWEET

re
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87. QA 904/2013

Kadeeja CP ' ?' ,
Cheriyapurakad .

Kalpeni Island L Applicant

(By Advocate: Ml'.K.B.Ganges'}éj
l. The Administrator-
Administration of the Umon Temtory of Lakshadweep
Kavaratti — 682 555
2. SubDivisional Officer .
Office of Sub Divisional Officer
Kalpem Island — 682 554 '

3. The Director (Ru1a1 development)
Department of Rural Development
. Admmlsuann of the Unjon Territory
of Lakshadweep, Kavaratti —_6_82 555 Respondents

(By Advocate: Mr.S.Radhakristnan) "

88. © OA 905/2013

I Abdul Khader C. .
Chekkiriyammada House'i~
Agatti [sland :

2. Budarklamhar T.P T
Theklapura House =~ - i ,
Agatti Island o Applicants
(By Advocate: MrJK.B.Gangesﬁ‘) S
TR
Versuis:ﬁ; S
1. The Administrator

“Administration of the Umon Terrltory of Lakshadweep
Kavaratti Island — 682 555 :

partment of Panchayafhs ,
ministration of the Union Temtory of Lakshadweep
gvaratti [sland — 682 555 '



2. Director of Panchayaths

st~

s u“, “~Administration of the Union T errltory of Lakshadweep
- IZ"avaram sland - 682 555 . '

3. | Project Manager ‘
Desiccated Coconut Powd

i
v

Lakshadweep Developrﬁeﬁ'tho; atibnilimited

Agatti, Kavaratti — 682 5

3

4, The Dcputy Directors (Admn) ,
Lakshadweep Development Corpor
Kavaratti — 682 555 ¢ R

5. Village (Dweep) Panchayath :
: Agatt1 Island represented by 1t.,
l*xecuhve Offcer - 682 553

L r«,'

Department of Panchayathé :

*g \) I
Lakéhadweep Building’ Development Board
}Umo‘n Territory of LakshadWeep » '
Y, Kavaraltl represented by 1ts Secretary — 682 555
/7) / o ‘

o

T A

¥ }
(By Advocalc Mr S Radhakrlshnan) *4 _'
. 1: it. ;-gw '
89. OA 939/2013 W
. SafiyullahK.C. - -
‘Kuttiyachada House
Kalpeni Island
2. Saifulla M.1
Melaillam House
Kalpeni Island
3. Kunhikoya M.V
Mathil Valiyammada I—Iouse
Kalpeni Island ayeih
4. Kidave K.O
- Kakkachiyoda House = el
Kalpeni FHouse [ SICTE o
(By Advocate: Mr.K.B.Gange’Sh) !t
Versus _
1. The Admmlstratm - ;' g
Administration of the Union Temtory of L,kkshadweep
Kavaratti Island — 682 555 £

Respondents

Applicants



5. Village (Dweep) Paneh it |
- Kalpeni Island tepresente

Executive Officer: - 6824558] |- 7. Resporidents
. ' Yt

Pl
Akt

(By Advocate: Mr.S.Radhakriginah) [}

90. OA 942/2013

l. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island

3. Mohammed Ubaidulla
Chodath House
Androth Island

4. Mohammed Fathahulla g
Karachetta House
Androth Island -

Applicants

Director of Panchayaths Lv ,
Department of Panchaya’ith1 '

Administration of the Umon‘fTemtory of Lakshadweep

Kavaratti Island — 682 555%; N A

v“ -i, v

3. Lakshadweep Building Development Board "
Unton Territory of Lakshadweep S
Kavaratti represented bydltS Secretary ~ 682 555

|ST i !
&3 R“' 4t Technical Officer '1;‘:*
: | ’%ﬂ( hadweep Bmldng

‘w‘k’.f'ﬁf»";,',‘f . R

R
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Village (Dweep) Panchayath

“Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S.Radhakri[shnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya
Casual Labourer :

Power House, Kalpeni.
Residing at Chakakeel Holise

~Kalpeni, Union Territory iOf Eakshadweep

P.Mohammed

Casual Labourer Pl

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House:!

Kalpeni "7 .

(By Advocate: Mr.Hariraj) M.R)

Versﬁs
-,!‘ [ P
Union of India Ieplesented by the Secretary
to Government of India
Ministry of Home Affairs
New Delhi - 110 001

. w2~*~ ..The Administrator A

)

l

»

Umon Territory of Lak‘shadweep

N Kavaram ~ 682 555

. .
-

I"Xecu’tlve anineer
epanmcnt of Electricity
Kavaratu Union Territory of Lakshadweep

\:‘)
x‘/’

£

Respondents

Applicants



4. Junior Engineer,
Electrical Section, Kalpeni : _
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92.  GCA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath .
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

93. DA 1202/2013

1. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House '
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV

Internal Inspector

Agricultural Department, Kalpeni H
Kunnipavavaliyammava House

Kalpeni Island

Union| Territory of Lakshadweep

i
WS FNTER
w7 AT A Ry
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Fareeda Beegum P.V _

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House

Kalpem Island

Union Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

L. Tl{e Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department.of Panchayath
Administration-of Union Terrxtory of Lakshadweep
Kavaratti — 682 555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island ~ 682 557

2

4, Chief Executive Officer
District Panchayath .
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.  0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya ‘

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House :

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

“\lzhe Umon of India

;{Ré reSented by the Secretary to
AN Go§'emment of India,

} ‘\/[tlrgjlstry of Home Affairs

d New Delhi — 110 001.




!

St <

“192

2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17,2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER

qion'ble Mr.Justice A.K.Basheer, Member (J)

Appliéants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, éll the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.’

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for

issue of a direction to the respondents to regularize their services. In the case of a

'-;,&'_\é.'wﬁpthers who have be&n retrenched on completion of the period of engagement,

© iHe prayer is for issuct{:x dircction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

'regularized.

4. It has been noticed already that in majority of the cases, the
applicants have been engagéd to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdictiori to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the

learned counsel for the Administration in these cases that going by the

~dictum laid down in a catena of decisions of the Apex Court as well as that

of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has

invited our attention to the following decisions in support of the above

V. welary, State of Karnataka & Others Vs. Umadevi and Others -
'?0 6 JS(( /.

Y
A
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Satva Prakash and Others Vs. Siate of Bihar and Others -
(2010)4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R N.Nanjundappa Vs. T.Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

_ Non-Panchayath Cases
OA 212, 266, 268. 299, 325, 347,354,366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. 1n the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests,  Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 13 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayét or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in

some cases the applicants have vaguely contended that such a process was

~in fact undergone. However, in those cases also, no material has been

! “;,.é\'ach before us in support of the above contention. Similarly it is not in

a’iiéputg that such engagements were not made against sanctioned posts. In

> short; this process of casual engagement on daily wage basis for 89 days
! §

i i

‘ ]
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization. or absorption. We have been informed that
some of them were in I’act‘absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorptioh or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the, States
must make only regular recruitments and appointments. It was further

observed that it would be erroneous to merely consider equity for a handful

‘of people who have approached the Court with a claim, while ignoring

equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persdns against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the

question of regularization of the services of such irregularly appointed

in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
- (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 scc

¢ measure.



10. A three judge Bench of the."Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases weré illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departire is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
Jour corners of the delegated power by the authority
concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made élear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only -again‘st sanctioned
post. The Apex Court whlle concurring with the view taken by the High
Court held that initial appointments of the appellants were made in gross
v1olat10‘nj of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking

note of the admitted position that 800 posts of teachers were lying vacant,

,-»-.,,%.,_the Apex Court cxpressed the hope that the pllghl of the appellants would

,.



13.  In Nanjundappa (Supra), the Apex Cou‘r-t’hgd held thus:-

~If the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot .be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be 10
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.” :

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down
by the five judge Bench of t%‘he Apex Cdurt in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that  the .authorities concérned, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the erﬁployees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 10
years of sérv_ice as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require

the services of quite a number of those employees throughout the year; but

still it appears that many of them have been allowed to continue. Many of

LV r K3 .C..- . "’ ‘e
N AV SR ST . .
N S if\t{xem have been engaged in one scheme or the other sponsored by the
> f A )
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any data as regards the actual requirement of employees in  various
departments' under them. It has been noticed that in some of the
departrhe'nt’s, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give fni_nimum employment to maximum
number of jobless peoplé at least for a few days in a year by engaging them
in one écheme or the other. The policy is laudable. But still, the question is
why larée number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this 2 The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases

18. Im the other bunch of 80 Original Applications, in which the
applicafritsf ‘have been engaged by Village (Dweep) Panchayats or District
Panchayeit,' the main contention raised by the learned counsel for the

Administration is that this Tribunal has no jurisdiction to entertain these

cases in view of the decision rendered by a Division Bench of the Kerala-

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India

and the 'Lakshadweep Administration in granting them temporary status

«. under the Scheme for Temporary Status & Regularization introduced by“
the Union' of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

-} ;
a’*p’Pears that the upkeep, maintenance and distribution of the drinking water

/
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to the local residents of Agathi Island were initially undertaken by the
Public W_orks Department. Later, it was entrusted to AVAM ociety.

Grant-in-Aid was provided to mé_et the additional expenditure
Society used to manage the Scheme. Later, Island Councils were brough
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and dﬁring
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were ‘admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from fhe fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent ie. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
tempérary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that

- appropriate legal and technical formalities- are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the régularization of the casual workers under the scheme.

(d) ‘No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

Arg ﬁ;f}g,\ The Division Bench of the High Court while allowing the Writ
o, % O .
glon) filed by the Administration noticed that another Bench of this




Tribunal in Original ApplicationévN6.1297 & 218 of 1998 had rejected an
identical relief claimed by.some other casual labourers, holding thus:-

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the. rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of
Androth/Minicoy. They might have continued to be engaged
subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The

'V(,hazrpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason lo reject the same as those do not
reveal the applicants’ nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posits sanctioned or approved by the
Lakshadweep Administration..............

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, Jor reasons best known to them, seem to have accommodated
these people. They might rightly. come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment to them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons.................. :

Neither the Panchayat authorities (réspondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
t0 those sanctioned*by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted.to the Village/District
Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

21, The above decision was confirmed by a Division Bench of the High
Court in O.P.No0.28776/2001. Still later, OA No0.1008/1997 and OA

i,

'/:’:“” M\No 57171998 were also dismissed by a common order followmg ‘the

7
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya.t. [t was further observed that the question of
absorption was a matter which the Panchayat has to consider taking, into
account its financial status and various other admlmstratlve policies. The

following are the observatlons of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in .
giving direction to - Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively to the Panchayats for granting temporary status to

casual labourers. The direction given to the Panchayat not to effect

any - appointments 1ill the Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appomtment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons ‘and not by the Executive
Officers.

24. There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.

g “‘“‘“vKuations of power have changed after the last Panchayat elections. Some

ﬁfﬁthe orders of appointments were cancelled by the successor Committee
iR ‘ofﬁée of these Panchayats. More importantly, fresh engagements are
be}ng ’ made on  political.  basis and some of  the

d1sengagemems/retrenchment% also have political colours.



25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayals are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited -
our attention to various provisions contained in the lLakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the

wsitE ""““\cases contends that once the Administration sanctions 'Grant-in-Aid", it is
e /» t)(n IS/ . \
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development works, primary education, health and sénitary‘ scherhe etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats h_éve the power to regularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulations, 1994, The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer tov or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
golng by the decision in Naderkoya (Supra), this Tribunal‘ has no
jurisdic_:ﬁon to entertain this bunch o.f. Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnén who appears for the applicénts in OA 394/2013
has raised a further contention that the casual labourers whé have been
working for more than 240 days in a calender year are entitled for -
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicanté in OA
394/2013 havé been working since 1994 while others have put in more

than 4 years of service.

29.  The sum and substance of the .argumems advanced by thev learned
counsel:for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-PanChayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicanté have been working since 1994
and many of them since 1997. Quite a few of them have been working for

periods ranging between 5 to 10 years. There are only very few who have
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30. When these cases had come up for consideration before a Single
Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill, some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under .-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as I'Tl, or possessing specialized skills, such as date entry operator,
drivers eftc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d) Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above. :

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged fleel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision commun/cated to such individuals.

12. Similarly, those coming under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged

as in their case the scheme itself-was affording employment for a
period of a minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a notlce of two
weeks before disengagement.

13. ° In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for d/sengagement it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counse/ for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the' like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation given on the next date of
hearing.”

31.  Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently, some attempt has been made to’k categorize the
labourers group—Wise as delineated in the above interim order. Thereafter,
T e several employees were sought to be disengaged. Understandably, al!.the’§e -
"y employees who faced the threat of disengagement have approached thoxs
S S x; Tribunal and those Original Applications are also included in this bunch ".,fof

[N . . o
L ca?ses. It appears that the Administration has also sought to rely on the.
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to

®

give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32. The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoihg regular selection process. In our view, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Adminisfration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
‘have engaged these applicants on casual basis. Undoubtéd]y, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catcna.of decisions referred to above, it cannot be
held that the applicants aré: entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate

N,

more than a decade or two. Similarly, the plight of those, emp;l(oye'e;s“:...-t: -
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fo\have been working on casual basis for the last 5 to 10 yecars?is also
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dlly pitiable. These employees, in our view, are entitled to gét' the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely essential and unavoidable) is streamlined 50
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projécts (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain o'f the Administration, However, the Administration
shall address the issue relating to all these. érnployces,who have been toiling
for years together on casual basis, with utnost compassion; and give them
the benefit of relaxation in age, educational qualifications etc. while - making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their gﬁevances. These Original Applications

are, therefore, dismissed.

37. The interim orders in force as on today shall remain extended till
April 4,2014, ! | ‘ '
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